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() R fedies & @reR a1 I yeus afafa @ T war)® ufee
T 1 YA R Bl PR Bl §HaR 8 TS 8], (AE VAl IR Yo Sid T
(Feier) A, 1962 & TEfd 8 & Ud B A1 9 UEN) S9d B 6d
FATKT B 9 WR AT I SMAFH & vaferd 84 & faid 9 8: 919 A< 81 W%,
ST off e ae # U, IuiRa, @ReR A1 9 yewe affa @ g e}, @
=] H, 59 T9 Heoll Ugel & F PR fIAT AT B, Tg§ FHI S b S9 ufewe
T AT A IR IRAfAS BT F deoll B o 7

fg uftarer I8 € fb ug dea & @rieR a1 9ff yawus @l @ s
WBR)° 39 UPR Heoll HR fordl & Sl 99 Afdd &, TN Peoll HHAd b
AT G G, ST B AN &I AA FHG B O & fadie B UH gd Al
IRl 37T I9® AT R TS BHA Bl - IR I THA B & AHR

W g T St |}’

Bl & T H <g gfae] @ fraa Afa | sraenRa(Determine) W'{xx
X} )
{(1—=) SuaRT (1) & 9 T W & Bl Afdd, ;MM & faid ¥ T8

e & iR, THa< ANGR & |AeT ol U &) |dhdl 3, R R IqaT
foyorr sifse g ()

(@) XXX)’

() Xxx¥

29—F—— (1) v9 BIE @R ¥ 9 I Tq & e ufaax @t
BT B, 9 i emafy @& fiax ufdar 1 ¢ a1 SS9 U™ BT SifeER) afad
P for Sucter ) 3y AR & AT Holdex Bl Ul @ & R,
g & ST, S9SN &1 U949 © 9hdl § (& S9! MR A YT e=RIer
WARBR Pl T ATAYSIRI B FHRT Bl Hifd gt BT S |

34

3. 1. AIMTTA ¥ 8, 1963 BT GRT 27 FRT AR |
3. U. AT F 13, 1955 BT URT 5 §RT AR |
3. U. e & 2, 1956 BT URT 15 (1) FRT [T 17|

3. U AffH & 8, 1963 B GRT 28 ERT ST TS |
IR TRw AT . 30 9§ 1991 @ URT 10 (@) ERT Wi |

o r © N2

RT 29—29% |

gfihR @1 agen
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SR U<er Sid adbewl arfafH, 1953)

(2) afe 9 AR & SrRiF I Ufda” [FRT 24 3ferar 28 @ 37l SidT o1
Rerfer &1)° @t uM & 9@ A 3 789 & WioR goia: a1 3fera: araT 9 fhar T
B, Al Ul ORI R S §9 UBR 37&T &1 1 &, 6 Uhaerd Ufday &1 &% | &
foran s )

Ro—Fh— (1) T IR 8- & UGl & A AESG YAOHl D
T sfere™ # 94f% Y I & helvy WER @1 g S &1 &% HH 8l
S, A1 S SiId @ o <F "GN, Hedd dhdwl ALBRI gRT S U
H HH PR A SR, S SRS B w9 W Y T &F BT I Sid b el b
A Bl 3R P g ACTIOINI YRS dhdal Aror H fawars S |

(2) SUIRT (1) & SIF @1 T3 HH A &g Bl WKGR URT 20 & I
URM™EG Fhd<l o & GHRE & did ¥ 15 &9 & flar 1950 5. & SHIGRT
feTer o Yfi—cgeRen AfRFRM & Suawl & AR AN H HHI faerRd by
S % o) Aed adhal BRI I dddl ABRI & FqHET MR TR DY
Hepar g ()

29—@— (1) (@) ISP WGR @I, IS ST B Dl 9NT 39 AfRIH
@ I AdTE YAl & forg f&ar T3 @1, 39 geR &) R 4 & fo gfaar
T SR, S ORT 29— & AT HH DI T8 ATASIRI BT ——

%W)@wﬁaa@wmﬁ@w}%ﬁ@%ﬁwﬁw
NS

ﬁ){aﬂwﬂﬁﬂfﬁwmﬁ@w}eaﬁ@a%ﬁwﬁa
T ,

(@) 39 9BR & TS M B AR UsT dTedl Usl, HIAT AT A
A=Al & vy d i) @ g 97 19 & SUdRl & S9R
JIETRT BT ST |

(@) Tl WER @ < TP &I I 59 A & el fbar
TR T DI, I DI B, BleT & IeA Adhal H fHar S |
K

RoTD ¥ 3 IUERT (1) & Fd UfTdx BT I b

Ed ' ar genRefa, GraReiy AffeR are R a1
IIRE ISR dTel YRR}’ @ <7 i) § | ST 5 URRIG T, B, 99
9 ¥ A IR, AW qUT ¥Wd & wrr F far s ()
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TR 29 h—29%

9. U | I 24, 1956 B ORT 16 gRT SIST TS |

3. U, AfH | 38, 1958 T URT 24 FRT UfcRenfuad |

S AffH . 8, 1963 P GRT 29 FRT ST TS |

IU. ARTH F. 8, 1963 BT URT 30 FRT U |

IR T T . 30 9§ 1991 @ GRT 11 (&) (TH) FRT Hfo=enfid |
ST B GRT 11 (H)(QN) g7 wfoenfid |

ST BT GRT 11 (@) FRT AfRenfid |

N o o0~ 0N~



(SR U= S adhewal AR, 1953]

29—T—— (1) 39 IMAFRM & 19 \reuie yareH & A < T 43,
39 Al |, 99 WeR I9I—99d TR JUrAenfed g9 I ew & Suawi @
%ﬁﬂeﬁ‘qﬁ%ﬂﬁwws\mmwzﬁswqw‘gg‘f {fdt O e H, o SR
Toe TGN faemer iR A Sgaven «ifffas, 1950 @1 9T 117 @Y B 1, A
7 H R 5 o &7 #, 5w Wwer #) fAfka @ ok widw | ffza g
|agll Sl 3R 99 waeH @ forr ugad BRf, e for 98 sifow awa=<l
Ao # fafAfde @1 78 o dgar Sad vEeH & 9 | B oS H U /3
Il @ o Ugad B8Rfl, Sl fFrad fhd o |

(2) ITR URY TGN AT IR YfA—<gaRer S aH, 1950 &1 ORT 117
@ SUGH AAH YRadl & A1d {1ig w9 7 fARd)’ W 4fy R T 8 \E fe
T A Sad ORT @ SR (1) & AT I5T WHR gRT DI T8 GIYOT & 3MIR
R Mg G § [ART & 7€ off iRk AEl fh aven 39 R @ SuuRr (1) # fAfds
YA @1 orat @ e Xed gF @) g o |

@  xxx)

Bo— 99 o7 A S99 IWRH & SUGH] B FTAR Pl WRIER
T BT U IPh TR Peoll B AT ITB T § IJg FHN oI fb ST beoll
o forar g, foeforRaa aRomg g —

@) f=foaled & PR, mmH, Wa iR <fia  SH@T
JAN—TI=T e Siai § FATG &1 SR ——

(TH) T8 WAGR, ST deoll dR AT s aw e § I8
T O fh S99 deoll B form B, 3R

@) @@ H |fafera el &1 gdad! WReR, iR

(@) S9 WAER @, I deall Hx 1 s ddy § a8 F9em o
5 SHd Bl IR forn B, e g # 98] PR 8W, W iR <R
g S SHP U Hot Siid # o iR I U ol wid 9, o9 d@ % 9w
A fdemE w, R o 98 o= giur @ g B, 1 gd o
QT el & Yaad! WRIGR BT S el & e § U of;

(M) B9 A & wE H ST Aa [T a1 R R WS |
AR 8 iR O WrdeRl @ ufese & 12 8, I8 9T S b 9 g
WHR ERT 1950 5. Pl Sk Y SHIGRI—faTeT 3R 1 srawern s s
P JTRT &RT 117 AT 117 & & SUSl & JNT a9 of ol TS & 3R
SHBT FRIET WER & A1 B AT AT ©;

(@) 9RT 19— B OR1 (2) B UfaerTd Wos @ qef= By T
WA & 915 I | AfEferd Y H A1 1 IR S AeReT der w1 afd
faeet & IR FH 8 SR SR d Jif~dH Tdhawal o™ § 39 AT

3 ford P ofY ¥ Qford & S, ok

1. S U ot wEm 21, 1966 B URT 3 (2) ERT el T8 |

2. SR UL AFTH . 30 I¥ 1991 BT URT 12 (B) FRT UfcRenfud |
3. SIE B ORI 12 (W) ERT =TI |
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(SR U< Siid adhewl 3rfafgH, 1953) {&RT 31—38)

() B9 WAER B, S Heoll o AT oI Fw= § I8 FHe Sl
5 SHd Bl W) forar 8 99 99 R 9R, I IS 8, 918 98 ucer Al
FHIH B ©T H B IT 3T YHR B, SH Oild & A H FAT 8 SR
IR I8 B9 WAl R AT SHB UH N R, B SIRAT S IffaH ddhaal
Ao % o fAfde fbar s )’

31— XXX

32— J . <Ive =Y Vae, 1901 AR 1950 §. @ IR U SHIGNRT fa=rer Gl HHAT B BT
AR Y—cgaren sRFRE § G 9q @ B9 g 0, WeRl & g oGt FEER
PR, MTH, Wdd, AR SRAE BT VAT FHHY, arg 98 A9 gRT 81 AT 3
JhR I, S Se YIfad &R dTell 3ifH adhd—<] AT & Hraaad § Iaud
g1, 9 B frfll WideR A1 o AfdT Bl U FHHUT IR IMTUfed BT J1qd] SHH
ST BT AR 7 B |}

33— {(1) T WReHR 9 AW & A= Forfera feari & o Rl
fAfgd Hwll ok Fcad & TR 9 IHST T 91T iR U AT 9 9qa ¥,
S o @ o )

(2) afe =0 WRGR i IR, AT 98 ST < Wbl ® fF Qo fHamen)® &
g B yH fHdl & w9 H Bz Mide avRifRy Fraa S 3 M aga a1 o |

@) 39 9N & JIE I WU H T GERINT ATH[GINT DI GHrT Bl Al
I DI SR |

34— XXX
35— XXX
36— XXX)

36—h— (X X X}’

I 5
qabTof
37— XXX}’
38— fferRad fawdi & dw= # adha<l Fardd, SU—ddiad, ahdaw=<l, wifedi @& SuRefy

IR IRBN (Fha=<), Thd<l JRHN AR FETd ahd= ARHR BT T F Tl 37 fawat @
wq Am(power) IBR (rights) f¥wifdeR (privileges) wra grr, i fa=dt
@gggR(action) # f=faRad Al & vy § A =AM ® U 7 -

Y. ffTH =T 8, 1963 B eIRT 32 ERT UforRenfud |
STH BT GRT 33 §RT Fabrell T3 |

3. U. rffaH HAT 8, 1963 DY €IRT 34 ERT HfRenfud |
ST BT GRT 35 (1) FRT GRReA |
ST BT GRT 35 (2) ERT FRrRefid |

STIF BT GRT 36 ERT FMabTell T |

Ty, IrfSfaa ¥ 38, 1958 B ©RT 29 §RT febreil T8 |

N MO N 2
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(SR U<e Siid gda< AfIH, 1953} [IRT 39—413 )

(@) el @1 SuRefd @ReET QiR SHel WUy SR
gfasm(affirmation) &R16 a1 39 UHR | S96 & ol AR fIerer
wrferi(witness abroad) &1 9 oW @ o FHIvH W1 fAdgT—aH(letter
of request) SIRT &=,

(@) fodt @ 315 oA (document)Idd TR DI TRI BT,

(M) A & ford AR &7 gve <A1 iR fal W waeR # wnferat
BT IURLT R T BT YR A & o SNl T gRT SR
ST &= arel foasdl Y Afcs g=R (formal process) @ I R U AfHRY
BRI EIER  fhar g ¥ WSl off 9ahdl € iR 98 Sad UK & &
TRIEGR ST ST |

@ Xxxj

30— (1) Fad P oM ot ufdesl ar PRl @1 e T &Rd 89 oA g TG BRI
ghaal FATAD IUHATAD Thal, TR AODBRI, Thd~l, dhdwal RN AT P SARPR
WERI® dhawal IR foRad s gRT fhll =fad &r o T dad & fb a8
W o 0 3R IR URgd X AT U I © O S Siffas & sl o
SRl &1 IfRIT YANT AT BdAT BT ST T R B o awISd T |

2 Te W Afd & TR 4 RN 39 9] & AdH P o, 93 AT
RFSRER UG BRA AT BIs ol o1 BT A (AT 17 81, I§ T8N SRAT {$ a8
AR TUS fqeT & 9T 175 9 176 & 372f ¥ AR U1 H_+1 T a1 © |

40— fodl  FPpd=<) Gdleldh, SYHATAD, 'CWDSI“CE\I, RG] DR IIBa<]  AdIAD, SY

(THa<)), THG<! IAGR TAT FERdH dhd—<] JBN & ATHT B9 dlell HRIare] e, THA], el

P T § g AHT SR {6 98 RAT gvs faem @ R 193 3R 228 & 37ef % axféao—réraw )

H 3R ORT 196 & FAOH! & ford =% driarEl (judicial proceedings) 2| WERID aHa] ABTY
P AEH HrAdeAdl @I
1% |1 ST

41— o9 ad b 39 ARFRE gRT A1 SHD N I UBR P W Lo ds @y e,
AT 9 Bl TS &I, Joulo <IUS NI Ude, 1901 & AT 9 IAT 10 & IUIH 34 1901 1 A1, fepa ST
M & el |a HRIaEAl R R 8, e sl ordiet 3iiR 3faea—ua
S

{41—%——%&@%@%@%%%1#%%{3@3‘ I
AT GARIETOT T ®, U [HU S drel wue—ud Sl AT ¥ iR I
Iged o SRl o f Rufae ufdar <fgan, 1908 @ e @8 ¥
SIAT & QIR IUPI AU S9d dfedl @ gRT 193 @ @re (W) B
IR gRT Fga fhdl iRy a1 o=y afd giRT sferdr @s (1) & o
I R R Mg AR gRT fbar S | [}

%

—

5@3@

g7
S
e

1. Y. 3rfSfraw G 38, 1958 B RT 30 (2) T fyawren it
2. 3. U A HeEr 31, |9 1970 BT URT 2 ERT ST TS |



SR U<er Sid adbewl arfafH, 1953)

42— {(1) T WRBR U F H VW UGN derl SfPeRl Mgad aw
Aehell 8, S 39 IRFE & Sya=i & briffad &)= @ o a8 ()

(2) forem QU Hared, Fhd<l W el & 3riF J8d gU, I 9HI—8Ag
R FhHd<] Adledd §RT O {6 I, Idha<] oiguTall, dhd—<l il a2l SULRT
(1) & efi= el & fgad o WERAl & godl & IRTBT B FahdT 2|

{a2—p—— TaHT yafera e fafd & fdl 9 & 81 gu 1 e gswa=il
PN fraT FRIEGR ABRI THhd=<l Bl Ig AW &8 o b 59 JAWR=H &
frell Suee & 1M IR 5y W ol o | @iy fafte a1 o SR e
Ucge 8, O 98 A1 W AT W Y& dTel Afdd & w0 R g ) < ()

43— XX X

44— 59 WHN W Toie ¥ =i grr iRk fagfag # Afds fau
ST aret RN SR ufadei & srefia—

(1) =9 IfSfH & A S Ued DY MRBR Bl frery
IR BT WY Fhdl 2,

(2) =9 A gd gar de=rid a1 gAEel & A gdmdal
ATl SUKdTeid, dhaw], dalavd 3D BT Y& bR Fhell &)

{a4—— <19 0 SRfE & Efe sferdr dewdiia S e B s
ot TSRy o7 IMABRI & TIANT AT Hol BT YT BRAT &, al VA MfIHRI
BT TN 3frdT bl Bl YTe S Seaar WIerer gR1 ot fohar 11 At 2 1)

45— 39 I § SieaRaa ofrer a1 SHe sl & o= B
PR Tl DTS Afdd AT STH A DIg b 39 ATH & AN {5l v & ure=
# 9 N YIT B AHAT B, BN Ul B GHdl 8, S9 U HUA(servey) B
firg 997 Ghar & TAT STH) AR BT IRTT B Fhdl ¢ 3R I W G
PN el 2, Sl S Pacd bl ST Ul - & o Maeds 8 |

{a5—%—— (1) ST =fdd, gRT 5 (1) (1) & SUGHT BT Secta= T, 98 fHsr
R AT gRT NIE—aI U S W=, U¥ A & 91f B8R, ST 1,000 0
a1y = 2|

(2) T waford ol o fafYy 3 @i Uit a1d 81 gU 1 aRT 5 ()
(2) @ TSIl @& Ufder HHHYT A SferaT A= T BRI ()

3. U fFRM H. 38, 1958 @I GRT 36 FRT Ui |
STYFR PI IRT 37 §RT FRIT T |

JUYAd B HRT 38 RT (Tl T4 |

IUGad B URT 39 §RT Gl AT |

T, 1. AAFRE =T 8, W 1963 @I RT 37 FRT URRATUT |

o~ DN =
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SR U<er Sid adbewl arfafH, 1953)

46— (1) afe o aafed s wr & AT foh 7= & 9)° @ foee
BT 41 e PR & TF—ggiar T B AT B UgAR AT BT, Al ddbaal
BN IH UfAhR B U GFRINT & I B B AT T Fhal ©, Sl 59
ghR ¥ T By T, B UgAR TR sredr el W URS faw & ol U@ 'R
SR’ | s 7 BN iR S 99 AfERN & AdgER Sad s @ qd qun #@
AN B I BT YR B qAT 99 Al B, AR IS B, R e 5y 9, w1
TRl S @I I & 8, wRaAe o & o siaedd B |

@) SuaRr (1) @ 3refF ufdex qF @ ford &1 2 BIE omeT IRA™T qUve
e & a7 434 B N IS F 9TIb T B |

47— 39 IR & Sudyl @ i O @ e R e @ v
3drer a1 gARIEToT (revision) & M sdea—ua Ugd 7 a1 ST Wb, 59 b
fr o Ty ¥ 59 AT & ST AT S¥D gRT Bls FdRT 7 Pl T8 8|

as— (1) THa=<1 FaTad, foell R TR gRT fofid faedt Arer
I B TS fH PRI BT 3ifierg, S BrRiarEl @ fFrafddar & favg § @ 89
AT AT HTIATET H I WRHRY gRT <1 T8 Brcadt amsm & )" fh=ir s
@1 g, dudr A1 AR & 9T # U FHEE dRA & GAIod 9 AT Fahdl ©
IR IFD! S PR Fhal © AR TG BB Bl Falg Pl GRS & Ieard
I AMS AT HRIGIET H VAT ST < AhaT €, ol a8 Sfod aHe |

2) TaHa=< HaTe® gRT STIRT (1) & NS BRI BT TANT SUIRT (3) D
e @1fcer frd S wR Y s S AT B

(3) THII FAED B IS Dy UGRI, TG BDHRI DI GAdTs B
TR T ® T (Bl A AT HRIATE! BT 3o IuERT (1) & Fef= HRIATE
& R gha=) Hareid o Afifee o) Fhar 21}

fa<taxor {(1))° 39 9RT @ WA @ o geieRd BRI (Fdhd),
AP, TSP Tha~] AABRI, Thaibdl AR Thd<] WU, Thdw<]
Hared @ e 8 1)’

fOEIaRu— (2) S ORT & YAro Ug “Srddt IMET’ &7 arcad fahed
A AT BRIATEl & A6 H U S | § Ol S9 AMMel IT Hridrsl § S~ 8+
el A1 IFd AUIRdd el fawg @1 fFofig oxa gu N 9 AW a1 eriaEl @1
Jif~e w9 I AR R 1 ywrg T8} @ §1)°

1. S0 Yo SIfSfH . 8 ®I URT 39 gRT UlRRATAT |
2. S0 Yo NI & 4, 1969 BT R 25 §RT dodT AT |

3. Qovo AR W& 20, 1982 BT GRT 20 (2) ERT TTAM WG BT G: FeTha fha
AT SR AT WA (2) IRIT T |

4. 30¥0 ANATH . 20, 1982 BT URT 20 (1) ERT 9T T |

5. SR UL AFTH . 30 a9 1991 BT URT 13 (B) FRT Ufcr=enfqd |

6. SUYAd B URT 13 (W) RT T2 |
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UgA el e &
TR H qUS

ARH gRT Wiapa @l
ST arell ardiel amfe
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SR U g gdd=<) T4, 1953] {FIRT 48%H—48%}

{as——— (1) 39 fRfm & gdadlt Sueeelf # 5l arq & Bd g Y — fspra wwfer &
wry # faver Suewr
(@) VSMFREEM b Sads YS! Udhe, 1950 & QUi & 3fefie
frspid Iwfcd & xelf$aq, (custodian of Evacuee Property) 5= &t
TR M TTdR 39 ORI H IReIfSIT $el 17 8, # frapid awfed & w9 #
Ffea f0 g & s & Ay ¥ I8 Mg R 39 s & |
PIg AT IAGRI 3Nrar UIRIBRT 7 @ JMeT B AR 7 9 gRafcd aferar

afaard(call in guestion very or reverse) & 3R

@) g9 fafaw # f&A ara &1 I8 ed 9 8, e seifsad
Bl 9 & o™ & ARy H U BRIATE BT Gl SHe wHel 39 ffafeE
% U SUSHEl & ydferd B & e W, e g9 4 & ™ @
g BRARAl $E Ay, AR 8, e d@ s fad adma)
B AT o vl AR a1 RSN B T feR w1 e
IR Sad fadies W welfedy & wHe faarei= fodl srfad #
srrd(involved) 4 @& HET H W & U P J@URV & ford
JfAfese & |

(2) S TBHe<l fHaRl & Herawy A Mg § ——

(@) TSR oM% gddbs UMST Yde, 1950 & Iud=ll & Al
f=pid wHfc(evacuee property) & w9 § dRelfead | Mfed yfar 5=
Siral # affferd e @ S S eveifes | fasid wwufa @ w9 # fAfka
q 8, al VAl g Fed=l IS & gEed & Qe W SR Iad faAd |
FHEIfETT # 39 UHR (AR 7 @M iR dawd Sad Ve & S S9d
) H yged | R SR

W%Wﬁﬁwmﬁ@ﬁﬁﬁ%ﬁw
il uﬂwn Gﬁ wecifedd # fspid awfd & wu # ﬁﬁ%ﬁ Bl sﬁ‘\I T qfaR
IHI4l A & Tded & fadid R R Iaa iFied 9 SWad Vae &
dad @ o WRATUa frshia wfcd §9sl ORAT iR avelfeaT o
fAfea & SR iR dcuverq Sad YaT & SUGH JARTHE SAD TRRT o

yged & |}’

fas—T—— (1) I9 WRERI & 9= A NS =avid Jed B [ Yawad | Heol 1 fafra
W ¥ XXX} urr 48 & T wRa el & URUTRA®Y deol BT GRAH
Maead B O o VAl ISRl @ STER SNa GRT IMUW H FHeol &1 A
faferqot grm |

(2) 59 IRWRE AN §RT Heol BT URIAH 7 8 A, Td AeddH dhdal
AMMABR T WIGRI dT Y Jeveads affd o aRT 28 & IUGE] & ITAR Heoll
feemr 1)

1. S, JRATH . 26, 1954 BT URT 19 T ISTAT AT |
2. 3. U. SIfSfR™ . 38, 1958 @I ORI 41 §RT dGRI T |
3. Sy, AT . 8 1963 B GRT 40 FRT Fbret T |



(SR U<e Sid adbewl arfafgH, 1953)

{a—— aama yafera fodt o= fafy # fo=h @19 & & gg ), Q?fﬁﬂﬂﬁa%
T H, S & H gedl 8, e for fIRT 4 @ Suawr (2) @ aehe) fasfa)
SRl @R o1 TS 81, WAaRl & IMfABRI BT IR+ ﬁ%ﬁ“ﬁliﬂ%’f@ﬁﬂﬁﬂ
AfFER & vl S g eEdafal ¥ S 8 ok e W # g9
ARTH @ T B FRAE! B S Fhar off AT b W @Ry off, 39
IR & Iyl & AR fHAT TR R PIg AT AT A IRATSI Iad
A H ABRI & AR AT SRAT 3R $Ig QA AT Al AT Iad A H
AMTFRI & T # 1erar fhell o vy & vy & s o 59 ifdfaw &
JNT DTS BRIAET DI T Fhdl o 3feqar B S @Y off, fel are a1 HrRiars!
BT T T B )

{foreg ufcrerar 9 © 1% 9 o1 @1 Big I Al U 4R & Hag H o9
TR 39 A & Sudwil & A AT AR B WA T Bl deoll AT ITAT F
a7 faam I WS O, SR YUY SHiaN— ﬁﬂwsﬁ?ﬂiﬁl—wwa@ﬁw 1950,
B URT 122—9 & JAF BRGNS URS PR ¥ AT Folgex B JaiRa el

ol ()P

40— 1S M a1e, AT Ifrar = fafde, Rl fad A aafdq
@ fIog 5l W & & fod U 9 @1 S Ao, Sl Sad TR a1 agd
1 Fraelt & 1 I AHTEaAT | fHar 81 A7 BT BT 1A ')

50— s MM & Qg @ i fHd) arg I H Al # I ™
fored UrfFT—= TR AT IHTAaHET & SIfARaT bl o WR, W <RI fhar Sy,
DS < Yo < 7 8 |)°

B1— ToaHa yafaa feefl o= Ay # fodft a9 & @ gu o0, arfm
THIA! AT BT BT B H S BT Sl GHAOT BT S T B & ford
9 a1 fedl faRadexor o1 aeaddr BR 3R 7 U BRY Freifed fed o wR

D ITLT DY JMaeIHar s8R ()

52— (1) ORT 27 @ SUIRT (1) & N T FFT AR fAeg TR 8H
qIaTd, JARNY, Y WRPR, Toic § 30 N & Ue fagfd yamiRd &l b
Heh H TPhdal [FIR T FR 1 g B AR TR SHK bed B T dbaal
fpametf & arfm &t <&

{fomg vfcrag I8 & & 39 ar1 & oEfie fawfty w=iRa By o 9, s
affrd & e feael & =g & [MEd &7, dicd 8k _d & & I
IR & ARNBR R B g1 = a7 [)°

3. U. TS\ . 38, 1958 @I OIRT 42 §RT HfcRenfud |
3. U. ST 9. 38 1958 B €T 43 ERT dordl T |
ITYFT P GRT 44 FRT Ui |

Sy, AT A 8, 1963 B URT 41 FIRT Ui |

I BT IRT 42 FRT Tfenfia |
IUYFT BT GRT 43 §RT gl TV |
3. U, AMTH |, 12, 1965 BT GRT 48 FRT TR |
. U. IS\ . 20, 1982 @V ORT 21 GRT IS ITAT |

® N o g » N =
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(SR U= S adhewal AR, 1953)

(1—®) SUaRT (1) & A IR & 12 fagfa ) o e JaaR—ua
H# ), e &3 4 gRges 8 iR Ul o Ifa 9, Sl Sfad wwsh o, yaifrd
B o 1)°

{2) Swarr (1) ¥ &A1 919 & B Y I, “9URA BT WA & IudHl b
I IR B TS oRg—ATAGRIT & AWl ® a1 IuIRT (1) & e fawfa weRa
Py 99 & fedie & 39 AfRfd & 9 faaRe= amal a1 sriafsal § \em
IR gRT 4 S SEm U WiteiRal grr S fed feu S, erffad @
SR iR 39 wAaoE & o g@a<) feuel & favy # ¥ 9Hsm o 6 9
T e g8 g 1)

{(3) T8t 9IRT 23 & 3 FHd=al AT & AfaH 8 O & Yd el A
% U I Ul B FRAT IR Uy SN faAmer iR fi—arawen s,
1950 P RT 198 & TUURT (4) & 3Mefi Mee gRT fhar AT € @R 98 ey
A 81 ST © 98 39 T & Suai | B 9d & B g W, U9 eey
3 frfalRaa A & 0 wdeRal g=1 < a6 o, erifaa fear S
3R 3 WA @ for Tdha=] fhar &7 AT e FHSIT ST, ferid——

(@) U gaH A1 yee &l RAvard 4 & geaied o fFad i @
ugel gFfeEa fear smem;

(@) THe<1 F H FHEeY WRIER &I U i & B I3 4 |
Qs (&) H AW oAb Bl HH B [SAT SR,

(1) Tha<] HRAE B IR WRIGR Iad 9H & Jeid & a-Iar
A &1 §HIR BF1 |

Bo—m— (1) fHA VA ded o <o # s a9 § IR Uy ofid
Fha=al (HeNE) AT, 1970 & YRS 8F & U4 ORI 52 B IUERT (1) & 3fef
e S a1 S B, 9r1 52 A S fedl ufdae 9 & gd W, detacs,
I IHP! I8 I B 1H T AN AT I [l DI Plg AT 1 © AT JuITT
TIRAT B, AT SUURT (2) & 31l Brfardl R Fahal g, IR afe Sad o™ 8 &
faie | & 8 & WioR B @GR H§ F A 4 B9 &9 UiIed §RT 59 AR
BT WIS 3T S, AT SULRT (2) & 319 Hrdars] & |

(2) Boidex 3H URT & JT BRIATE! HRT S YA DI AR SUIRT (1) B
T U T Bl W), T IS B, Il bed § gl fUearar R U o=
AT 9, I o 8 {9 98 g w9=, Rearmm, iR f& ada—<) ey &l
S & BT IS0 HRA TAT WASRT BT AT S99 | 0 Afdqal & S iarded |
|feaferd 7 8, sooRll @ gRREd &1 & Mfid If—gad Hed oM, 3R arel
# 0N o1 g o, Ry a8 Sfua 9991, &t fager <

1. S JfAfTH AT 8, 1963 DY URT 43 ERT dRY T |
2. Y. A 9. 35, 1976 B GRT 32 gRT deril T |
3. SR UoW MR . 30 9§ 1991 B GURT 14 §RT do1AT AT |
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(SR U= S adhewal AR, 1953]

(3) T TdHedl ARG dHedh H Fd AR AT Td ol d T B T,
SR AT g9 B, SR ¥ YA AR HRA B oy Iro™r 9 AT F 99 B
A & T F Poldex Bl RUIE M 3R Poldex 9 RUIE R fAaR &=x4 &
qeard Al SAGT Ig A & 9T b T BRAT aeIdH I AR 8, ISl B
U YTHY IR HRARAT |

(4) TQRTT WERIG Thd<! JTPN Hedh & Ia WRIGRI B, AT 98
ISR Fel, 3TVT B IAURG w9 4 GHREd &=+ & gean g goa #
AT B UH UTHY IR B, FTHH THANT AT Fhi[ell Dl qaeel] AqaT AfTRad
eI, ST JATIeID &I, BT BT UKIG BT | AT BT YT IR A H FEID

Fhdal BRI FrfaRad Rigeidl @ e # R frfq ——

(@) T8l T FAERT B, IHAN AR TSIl DI FdeT YIHd:
e /AT A [RT BT ST FRe AR G S9 WkeRl §R)T gd A
# 9, e 9% TRArfad IH&Ant A1 Fhd | TEa 8, SR ard: fae
= A | B S AR,

(@) =Dl BT GAIRITT SHad I A dP, T8 dF 98 IHAN
AT TABIAl BT RAT IR B oIl IR<AAD ©F H AT &1, 3R ygel o
8 e ghd=l Ao § HF A HH Aldd B8 [HI [&G91 far s
=fe |

(5) SUIRT (4) @ T TIR HI T3 AT & YT dHed d Had Afd |
SR fhar ST |

(6) AT & UTHT W YMIfId DI Afdd, TH YbRHE & e 9 15 e &
MR Tdha<) ARHEN & g fIRad ©u # 3mufd R Awar 21

@) (@) Tha<l JAWHR g Uell P AfCH < & gwErd a|l

JMufeadl T FRAROT BT,

(@) TS (B) & AT Tha<l BRI DI AT H &I PIg AT
ST & faiir | 15 A7 & WMok g MBI (Tha=<)) & FHeT AT
PR AT &, oradr 39 R ol srfvaw grm,

@ wrvs @) & J¥fF emufaal ® fofa <@ & @ Twme
BN IR Wvs (@) & AT U R (0 37 & gd T STedHRI
(TPa)) TG Uell BT Alfed o B YA [qaTeuRd I BT AR B
Wé’;

@) @Wre (%) & I Tha<l JVHN AR @Wre (@) & IMfH

TR TGN (FHea]) & ford 99 &R & < aifaforRaa fed S,

STRT (4) # Ffde gl @& AR AT & U # IREHR &A1 iR

TG ATHR (FHa=<)) & ford IH Tdhd=l JARHR AT FEIH adba—al

%Mﬁ@ﬁé?ﬁ%ﬁ%ﬁﬂ%ﬂ%dfﬁdﬂwaqﬁﬁﬁﬁmﬁﬂ
|

(8) SraIaRT AP (TAHI=)

(@) Il IUERT (6) H e AHY & HWIoR BIg MU WRId T Bl
ST, AT

&N 52 )
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SR U<er Sid adbewl arfafH, 1953)

(@) afs U Safcdal R & S AT U ORSBRI A1 uRaaHl &
T S SURT (7) & 3refie smufcaa e erdiell R QY WS amsmel @r
&I ¥ @ gY AaeId 8, AT BT e HR 7|

(©) SUERT (8) & M YIapd AT ded H Fud AT | U1 &l
SRAN &R U Yo & AP B uge BN SR AgURINT O1RT 23 & 31 3ff<H
wq H g Tl Ao SR & TS Yo 3MMensi Ao § g A db A
B SR 3R TgI9R dRIaW SRl (Fhdwal) §RT 78 UYavM MR SR &
SIRIT |

(10) T 4 & IUGH Id AHT B TR H IS GRIAAl & A1
S UBR AR BN O geR @ Sifvad Fael Ao & wdy § dr] 81 7 oiR

FFA 7, A 98 39 910 A W Bl [P I AT A Fbl & AT H IR Bl
SIRATT Sifal 9! AT H Bl 8l ST 3R I @Rl H AHIaar et
I HaA S BN |

53—F—— (1) SUHATAD, Tha=] Bl T & G #, A8 98 dhd—l &
& IR B AT R, A B EWHER §RI Wl ¥ dIR @ T8 Al @ama<l
o) B ARG € AdhAl B, IS 98 39 9 9 g 8 b Sad Ao 39
JRRE & el Tha<l & A NGl @ I dmd & U1 I9H GRg Il
QAR &7 99T U & iR 98 awfyd @fadal & i g =gl g |

(2) SuIRT (1) & JfH AT W {@dher Ao}, 59 e &
SUEE & T AR JAT g B TS FHS S, iR D A AN DI ST |

53— — ORI arfafe s, 1963)° @ ORT 5 & SugwT g A qen
qeid g FraEEaell & el uRdd rRT—usl, ofdiell, YAl qer 3
FriqEAt o oy 8 ()’

54— (1) ISU WRER, 39 JRTTH & Ul & FRIifad F=A & Yo
@ for (rore # fagfia grr fem o |t 21)°

. U 31N . 38, 1958 @I ERT 46 FRT FrAT TV |

. U, A . 8 AT, 1963 B GURT 44 ERT ST TS |
STIH BT GRT 45 RT i |

IW. I . 4 T 1969 Bl €RT 26 ERT Ui |

3. . I ¥ 31 |9, 1970 B GRT 3 ERT SIS TS |

. W31 . 30 A 1975 B GRT 47 (1) ERT HfRemfid |

o ok wDN 2
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SR U<er Sid adbewl arfafH, 1953)

(2) Ualed PR @I @G W Ufdemd U@ T Sled g, U9 M

frferRad @) =gaven &) Iad & ——

@) BT 4 @ SR () & s+’ [Refa) o amer, I
IRy & I & PRIGIT BT AR T I8 Rfed 89 W) & o=
qrell Hriare,

(M g~1 5 & A WG dQl iR FRiafzal & FaRer &1
gfar,

(@) Tha=l &3 § Sid & FHAT & ford ORT 5 B SR (1)
T Wus (1) H WA G o & ol I=IaK PN (Tdha<l) R
U @Y I aTell o)’

(@) g, S J=Rid JAfEeNT & URATI, |gad Sl &l
TS, el BT i, AT USl Tl R\l B UfddR B
JIAIROT qT AfPATeE &, 99 wHey 9l iR Rugfal @ favor @
ATy qerr yeprer; )

(8) T WAl W ARl BT AR AR GRT 12 & B 3l
SHHT YR Sl & AR WR faaRor,

(@) a1 12—9 & JIF Sl B A B UfEAT,

(8) 9T 19-& , 21 3R 23 & AT FHI=<! AT IR A, U
THIRIT PRl 3R IFDI e A DI Ufbar AR A,

(1) &_T 23 & e YRR S SN S @ ufFar &k Af, )

(&) vaed fAfde yaeHl R Tmd<) 9ffd & faaR urd &= @
gfar ik Jfq,

(31) Su wrdSiNe gAo @ sraERY, e e e fafafds

(©) wEs® H H 9 4 H o ddeite WM & AR

(3) URT 24 3R 28 & A Heoll o @ ufdsam,

@) 9 MfRfem & = ol aafed @1 7 99 arer a1 S9a
IY B ST aTel Ufe” & STaeIReT &1 Ufdsar iR fd,

(@) Tdpa<l =¥ &, e I a8 U A &, NP IFaR
IGHT faaRer fhar o1 godr 2, fAdRer o7 & 9= § fdaR &1 <9 aren
gRRerfoar @ik favw:,

HwnN

Sovo rfAfTw o 38 A 1958 W GRT 46 FRT U= |

IU. IfAfm = 8 W 1963 1 ©RT 46 (1) gRT Ufenfua |

IU. AAFRH =T 12 T 1965 BT GRT 50 FRT AR |

I, AT HeEaT 35 W 1976 BT RT 33 ERT ST 14T &R AT & ST 7T AH
SR |

{&mT 54}
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(o) 3 IRAFRE & eh= fvll Fifes a7 fxdl o & drel fy
S @ OfT 9 IHEg fav,

(@) 39 AfSfTd & i Iid erRiarRal |, e srvta uref=r
T 3R el W ©, ATARYT B S arell Ui,

@) 39 AfRfm & 9 aNfOeER I aTel US ARBRT 2rerar
WEBRI & Pwicd 3R VA FSR AT UIMTHRT §RT JJERVT DI S ATl
famaT,

(@) =91 At H, R g8t R aoarel fafdre arazen € @ TS
2, 3 ffm @& oW weT—ww iR orfidl @ wkga fRY M @t
PreATare,

@) fHft e @1 MREd ora ARl & 9gm &1 IfferR <d
Y YAl 7 < gI dla Gadl ARl w1 feew, me Wik el @
g & A B erawy fhy S @Ry,

@) @l e o1 AffER & U\ W gER B HrIarar o
BT, 3R
(@) e Pis fawa, ST faa & ar faa Haa fiar s

(3) 39 aRT & N g9 T I W TR ST @ TeErd ameiy T
e qved & YA Aed & AHe g 98 HF ¥ B, SHd UP WA AT &1 AT eH
A H TIfae B9 W B o O T Pl @Y wiEd W R iR o9 9@ b
PIs d1c & feqie fuiRa 9 fear R, Toe 4 ual¥a 89 & fedie ¥
UREPRI ferar AN & 9 R&d gJ, Tl BRT Sl fau Aved & <Ml dad
Sl A H Bl b ford Hewa g, fbg 39 R & bl IRsBR a1 AR |
g H FREl & e uge @ S R 91 @ dudr R Pl Uldge TME |
el

1. 3. 1. AH F=T 30 A 1975 B GRT 47 §RT URATUT |

{aT 54}
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THE UTTAR PRADESH CONSOLIDATION OF HOLDINGS ACT, 1953*

[U. P. Act No. V of 1954]

Amended by the-
U. P. Act No 26 of 1954

U. P. Act No. 13 of 1955
U. P. Act No. 20 of 1955
U. P. Act No. 24 of 1956
U. P. Act No. 16 of 1957
U. P. Act No. 38 of 1958
U. P. Act No. 33 of 1961
U. P. Act No. 8 of 1963
U. P. Act No. 12 of 1965
U. P. Act N9. 21 of 1966
President's Act No. 18 of 1968
U.P. Act No 4 of 1969
U. P. Act No. 31 of 1970
U. P. Act No. 34 of 1971
U. P. Act No. 30 of 1975
U. P. Act No. 35 of 1976
U. P. Act No 6 of 1978
U. P. Act No. 20 of 1982

[Passed in Hindi by the Uttar Pradesh Legislative Assembly on April 2, 1953, and by the Uttar
Pradesh Legislative Council on April 20, 1953.

Received the assent of the President on March 4, 1954 under Article 201 of ‘the Constitution of
India’, and was published in the Uttar Pradesh Gazette Extraordinary dated March 8, 1954.]

AN
ACT

to provide the consolidation of agricultural holdings in Uttar Pradesh for the development of
agriculture.

Whereas it is expedient to provide for consolidation of agricultural holdings in Uttar Pradesh for
the development of agriculture,

It is hereby enacted as follows.-

CHAPTER |
PRELIMINARY
Short title, 1. (1) This Act may be called the Uttar Pradesh Consolidation of Holdings
extent and Act, 1953.
commencement

(2) It extends to the whole of Uttar Pradesh.

1. For Statement of Objects and Reasons see U. P. Gazette Extraordinary, dated March 7, 1953.

[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 2-3]



(3) This section shall come into force at once and the remainder of the Act
shall come into force on such date as the State Government may, by
notification in the official Gazette, appoint in this behalf and different
dates may be appointed for different parts of Uttar Pradesh.

Repeal U.P. act 2. The U. P. Consolidation of Holdings Act, 1939 is hereby repealed.

VI of 1939

Definitions 3. In this Act, unlessthere is anything repugnant in the subject or
context-

(1) "Assistant Consolidation Officer" means a person appointed as such by the
State Government to exercise the powers and perform the duties of an
Assistant  Consolidation Officer under this Act or the rules made
thereunder [and shall include an Assistant Rectangulation Officer,]*

[(2-A) "Chak" means the parcel of land allotted to a tenure holder on
consolidation,]?

[(2) "Consolidation" means re-arrangement of holdings in a unit amongst
several tenure-holders in such a way as to make their respective holdings
more compact,

Explanation- For the purposes of this clause, holding shall not include the

M)

)
©)

(4)

()

(6)
()

following : --

land which was grove in the agricultural year immediately preceding
the year in which the notification under section 4 was issued,;

land subject to fluvial action and intensive soil erosion;

land mentioned in section 132 of the U. P. Zamindari Abolition and
Land Reforms Act, 1950 ;

such compact areas as are normally subject to prolonged water-
Jogging;

usar, kallar, and rihala plots forming a compact area including
cultivated land within such area;

land, in use for growing pan, rose, bela, jasmine and kewra ; and

such other areas as the Director of Consolidation may declare to be
unsuitable for the purpose of consolidation :J?

[(2-A) "Consolidation area” means the area, in respect of which a notification
under section 4 has been issued, except such portion there of to which
the provisions of the U, P, Zamidari Abolition and Land Reforms Act,
1950 [or any other Law by which Zamindari System has been
abolished]® do not apply ;]*

1. Added by section 2 (1) of U. P. Act No. 8 of 1963.
2. Added by section 2 (2) ibid.
3. Subs by s. 2 (2) of U.P. Act 38 of 1958.

4. Add. By s. 2 (3) ibid.

5. Ins. by section 3 (a) of U.P. Act No. 30 of 1991.

[The Uttar Pradesh Consolidation of Holdings Act, 1953]

[(2-AA) "Consolidation Committee means a committee to be constituted in the

[Section 3]
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manner prescribed for the purposes of the Act;]*

[(2- B) "Consolidation Lekhpal™ means a person appointed as such by the State
Government to perform the duties of a Consolidation Lekhpal under this Act or
the rules made thereunder and shall, in areas under consolidation operations,
include a Lekhpal appointed under the U. P. Land Revenue Act, 1901 ;]?

[(3) "Consolidation Officer" means a person appointed as such by the State
Government to exercise the powers and perform, the duties of a Consolidation
Officer under this Act or the rules made thereunder (and shall include a
Rectangulation Officer;)*]®

[(3-A)"Consolidator means a person appointed as such by the State Government to
exercise the powers and perform the duties of a consolidator under the Act or
the rules made thereunder]e, rand shall include a Rectangulator and also, in
areas under consolidation operations, the Supervisor Kanungo appointed under
the U. P. band Revenue Act, 1901 for that area ;]5

[(3-B) "Consolidation scheme" means the scheme of consolidation in a unit ;]’

[(4) "Director of Consolidation" means the person appointed as such by the State
Government to exercise the powers and perform the duties of the Director of
Consolidation tinder this Act or the rules made thereunder and shall include an
additional Director of Consolidation and a Joint Director of Consolidation;]8

[(4-A) "Deputy Director of Consolidation™ means a person appointed as such by the
State Government to exercise such powers and perform such duties of the
Director of Consolidation as may be delegated to him by the State Government
and shall include a District Deputy Director of Consolidation and Assistant
Director of Consolidation;

(4-B) "District Deputy Director of Consolidation” means a person who is for the
time being the Collector of the District;

(4-C) "Holding" means parcel or parcels of land held under one tenure by a tenure-
holder singly or jointly with other tenure- holders.]’

(5) "land™ means land held or occupied for purposes connected with agriculture,
horticulture and animal husbandry (including pisciculture and poultry farming)

and includes:

1-  Subs by section 2 (4) of U.P. Act 38 of 1958.
2- Subs. by section 2 (5) ibid.
3- Add by section 2(6) bid.
4- Ins. by section 2 (3) of U.P. Act 8 of 1963.
5-  Subs by section 2 (7) of U.P. Act 38 of 1958.
6- Ins. by section 2 (4) of U.P. Act 8 of 1963.
7- Add. By section 2 (5) ibid.
8- Subs by section 2 (8) of U.P. Act 38 of 1958.
9- Add by section 2 (9) ibid.

[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 3]

(i) the site, being a part of holding of a house or other similar structure;
and
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(ii) trees, wells and other. improvements existing on the plots forming
the holding ;]*

(6) "Legal representative” has the meaning assigned to it in the Code of Civil
Procedure, 1908 ;

(7) "Prescribed" means prescribed by rules made under this Act;

[(8) "Publication in the unit" or "publish in the unit” with reference to any
document means reading out the document in the unit on a date of which
prior notice shall be given by beat of drum, and proclamation by beat of
drum, or, in any other customary mode, in the unit of the fact that the
document is open to public inspection at any appointed place and time;

Provided that where a Consolidation Committee has been
constituted for the unit each member of the said Committee shall also be
individually informed of the fact of publication;]?

[(8-A) "Rectangulation” means the process of divinding the area of a unit into
rectangles and parts of rectangles of convenient size with a view to
regulating the allotment of chaks during consolidation; J*

[(9) "Settlement Officer Consolidation™ means a person appointed as such by
State Government to exercise the powers and perform the duties of a
Settlement Officer, Consolidation under this Act and the rules made
thereunder and shall include any Additional Settlement Officer,
Consolidation and Assistant Settlement Officer, Consolidation;]4

(10) "State Government” means Government of Uttar Pradesh;

[(11) "Tenure-holder" means a [bhumidhar with transferable rights or
bhumidhar with non-transferable rights]” and includes :--

(a) an asami,

(b) a Government lessee or Government grantee, or

(c) a co-operative farming society satisfying such conditions as may be
prescribed;]’

[11-A) "Unit" means village or part thereof, and where the Director of
Consolidation so notifies by publication in the official Gazette, two or
more villages or parts thereof or which a single scheme of consolidation
is to be framed; ]°

Subs. by section 2 (6) of U. P. Act. 8 of 1963.
Subs. by section 2 (11) of U. P. Act. 38 of 1958.
Add. by section 2 (7) of U. P. Act. 8 of 1963.
Subs. by section 2 (12) of U. P. Act. 38 of 1958.
Subs. by section 44 (1) of U. P. Act. 12 of 1965.
Added by s. 2 (14) of U.P. Act 38 of 1958.
7. Subs. by section 3 (b) of U.P. Act No. 30 of 1991.
[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 4]

S oA

(12) Words and expressions-

(a) not defined in this Act but [used or]* defined in the U. P. Land Revenue
Act, 1901, or



(b) not defined in this Act or in the U. P. Land Revenue Act, 1901 [but used
or defined in the U. P. Zarnindari Abolition and Land Reforms Act,
1950:]?

shall have the meanings assigned to them in the Act in which
they are so [used or ]* defined; [and

(13) The references to the Uttar Pradesh Zamindari Abolition and Land Reforms
Act, 1950 and the U. P, Land Revenue Act 1901, shall be construed as
references to the said Acts as amended from time to time.]?

CHAPTER II
REVISION AND CORRECTION OF MAPS AND RECORDS

Declarationand 4. [(1) (a) The State Government may whore it is of opinion that a district or Dart

notification thereof may be brought under consolidation operations, make a declaration

regarding to that effect in the Gazette, whereupon it shall become lawful for any

consolidation officer or authority who may be empowered in this behalf by the District
Deputy Director of Consolidation -

(i) to enter upon and survey, in connection with rectangulation or
otherwise and to take levels of any land in such area ;

(if) to fix pillars in connection with rectangulation; and

(iff) to do all acts necessary to ascertain the suitability of the area for
consolidation operations;

(b) The District Deputy Director of Consolidation shall cause public notice of
the declaration issued under clause (a) to be given at convenient places in
the said district or part thereof.

(2) (@) when the State Government decides to start consolidation operations,
either in an area covered by a declaration issued under sub-section (1)
or in any other area, it may issue a notification to this effect.]*

[(b) every such notification shall be published in the Gazette and in a daily
newspaper having circulation in the said area and shall also be
published in each unit in the said area in such manner as may be
considered appropriate.]®

Added by s. 2 (15) of U.P. Act 38 of 1958.
Ins. by s. 2 (15-2) ibid.

Ins. by s 44 (2) of U. P. Act 12 of 1965.

Subs. by s. 3 of U. P. Act 8 of 1963.

5. Subs. by section 4 of U.P. Act No. 30 of 1991.

el NS S

[The Uttar Pradesh Consolidation of Hoidings Act, 1953] [Section 5]

[4-A. (1) Where the State Government is of opinion that : in the case of a
district or part thereof in respect of which a notification has already been
issued under section 52, it is expedient in public interest so to do, it may
make a declaration by notification in the Gazette that the such district or
part thereof may again be brought under consolidation operation :

[Provided that no such declaration shall be issued within twenty
years from the date of the notification referred to in the said section, but in
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special circumstances the State Government may, in public interest, issue
such declaration after ten years from the said date.]’

(2) The provisions of this Act shall mutatis mutandis apply to every
notification issued under sub-section (1) as they apply to a notification
under  section 4.]!

?[Effect of 5. (1) Upon the publication of the notification [under sub-section (2) of section
[notification 4]3 in the official Gazette, the consequences, as hereinafter set forth, shall
under section subject to the provisions of this Act, from the date specified thereunder till
4Q)F° the publication of notification under section 52 or sub-section (1) of

section 6, as the case may be, ensue in the area to which the [notification
under sub-section (2) of section 4]° relates, namely-

(a) the district or part thereof, as the case may be, shall be deemed to be
under consolidation operations and the duty of maintain the record-of-
rights and preparing the village map the field book and the annual
register of each village shall be performed by the District Deputy
Director of Consolidation, who shall maintain Or prepare them, as the
case may be, in the manner prescribed,;

(b) [***T*
(c) notwithstanding anything contained in the U. P. Zamindari Abolition
and Land Reforms Act, 1950, no tenure-holder except with the

permission in writing of the Settlement Officer, Consolidation,
previously obtained shall-

(i) use his holding or any part thereof for purposes not connected with
agriculture, horticulture or animal husbandry including
pisciculture and poultry farming. ; or

(i) [**1°
Provided that a tenure-holder may continue to use his
holding, or any part thereof for any purpose far which it was in

used prior to the date specified in the notification issued [under
sub-section (2) of section 4.]°

[(2) Upon the said publication of the notification under sub- section (2) of
section 4 the following further consequences shall ensue in the area to
which the notification relates, namely-

Add. by section 30 of U. P. Act 35 of 1976:
Subs. by section 4 of U. P. Act 38 of 1958.
Subs. by s. 45 of U. P. 12 of 1965.

Omit. by s. 2 (i) of U. P. Act 21 of 1966.

Subs by section 21 (1) of U. P. Act 34 of 1974.

. Omitted by section 5 of U.P. Act No. 30 of 1991.

[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 6-6A]

oa~rwnE

(a) every proceeding for the correction of records and every suit and
proceeding in respect of declaration of rights or interest in any land
lying in the area, or for declaration or adjudication of any other
right in regard to which proceedings can or ought to be taken under
this Act pending before any court or authority whether of the first
instance or of appeal, reference or revision shall on an order being
passed in that behalf by the court or authority before whom such
suit or proceeding is pending, stand abated :

Provided that no such order shall be passed without giving to



Cancellation of

[notification]®
under section 4

the parties notice by post or in any other manner and after giving
them an opportunity of being heard :

Provided further that on the issue of the notification under
sub-section (1) of section 6, in respect of the said area or part
thereof every such order in relation to the land lying in such area or
part, as the case may be, shall stand vacated ;

(b) such abatement shall be without prejudice to the rights of the
persons affected to agitate the right or interest in dispute in the said
suits or proceedings before the appropriate consolidation authorities
under and in accordance with the provisions of this Act and the
rules made thereunder.]*

[Explanation- For the purposes of sub-section (2), a proceeding under the

Uttar Pradesh Imposition of Ceiling on Land Holdings Act, 1960 or
an uncontested proceeding under sections 134 to 137 of the U. P.
Zamindari Abolition and Land Reforms Act, 1950, shall not be
deemed to be a proceeding in respect of declaration of rights or
interest in any land.]?

6. (1) It shall be lawful for the State Government at any time to cancel the

[notification]® made under section 4 in respect of the whole or part of
the area specified therein.

[(2) Where a [notification]® has been cancelled in respect of any unit under

sub section (1), such area shall subject to the final orders relating to the
correction of land records, if any, passed on or before the date of such
cancellation, cease to be under consolidation operation with effect from
the date of the cancellation.]’

[6-A (1) After the publication of notification under sub-section (2) of section 4 or

section 4-A and before start of the proceeding under section 8, a case of
undisputed mutation on the basis of succession shall be disposed of by a
Consolidation Officer and on the basis of a transfer shall be disposed of
by the Assistant Consolidation Officer, in such manner and after
making such inquiry as may be prescribed :

Provided that no case shall be entertained, continued or disposed
of under this section after start of the proceeding under section 8.

1. Added by section 2 (ii) of U. P .Act 21 of 1966.
2. Subs. by section 31 of U. P. Act 35 of 1976 and shall be deemed always to have been substituted.
3. Subs. by section 4 of U. P. Act No. 8 of 1963.
4. Subs. by sec. 5 of U. P. Act No. 38 of 1958.
[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 7-8A]

Revision of
village map

[Revision of the
field-book and
the current

(2) An order made under sub-section (1) shall not be a bar to an objection under

8. (1)

section 9.]*

With a view to facilities the revision of records of each village or part thereof in
the unit and subject to the provisions hereinafter contained the District Deputy
Director of Consolidation shall, before [the provisional consolidation scheme]?
for a unit is prepared, cause to revise the village maps of such unit.

Upon the revision of maps under section 7, the District Deputy Direct or of
Consolidation shall, subject to the provisions herein-after contained, and in such
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annual register, manner as may be prescribed, cause to be-

determination of . . . . . .

valuations and (i)  revised, the field-book of the unit after field to field partal and the current

shares in joint annual register after its test and verification ;

holding (i) determined, in consultation with the Consolidation Committee, the
valuation of- --

(@) each plots after taking into consolidation its productivity location
and availability of irrigation facilities if any ; and

(b) all trees, wells and other improvements existing in the plots for the
purpose of calculating compensation therefore ;

(iif) ascertained the share of each owner, if there be more owners than one, out
of the valuation determined under sub- clause (b) of clause (ii) ; and

(iv) determined the shares of individual tenure-holders in joint holdings for the
purpose of effecting partition to ensure proper consolidation.

(2) The District Deputy Director of Consolidation shall cause to be prepared a
"khasra chakbandi" in the form prescribed, in respect of all the plots fallen, in the
unit as also a statement showing the mistakes [undisputed cases of succession]®
and disputes discovered during the test and verification of the annual register in
the course of the field to field partal.]*

[Preparationof ~ 8-A (1) The Assistant Consolidation Officer shall, in consultation with Consolidation

Statement of Committee, prepare in respect of each unit under consolidation operations, a

Principles statement in the prescribed from (hereinafter called the Statement of Principles)
setting forth the principles to be followed in carrying out the consolidation
operations in the unit.

(2) The Statement of Principles shall also contain-

(a) details of areas, as far as they can be determined at this stage, to be earmarked
for extension of abadi Including areas for abadi site for Harijans and
landless persons in the unit and for such other public purposes as may be
prescribed;

1. Added by section 5 of U. P. Act No. 8 of 1963.

2. Subs. by section 6 of U. P. Act No. 8 of 1963.
3. Ins. by section 6 of U.P. Act No. 30 of 1991.
4. Added by section 2 of Uttarakhand Act No. 02 of 2005.

[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 9]

(b) the basis on which the tenure-holders will contribute land for extension
of abadi and for other public purposes; and

(c) details of land to be earmarked for public purposes out of land vested in
a Gaon Sabha or a Local Authority under section 117 or section 117-A
of the Uttar Pradesh Zamindari Abolition and Lad Reforms Act, 1950.]*

[(d) the standard plots for ach unit.]?

[(3) The standard plots referred to in clause (d) of sub-section (2) shall be
determined by the Assistant Consolidation Officer after ascertaining from
the members of the Consolidation Committee and the tenure-holders of the
units the best plot or plots of the unit, regard being had to productivity,



[Issue of 9.

extracts  from
records and
statements and
publication  of
the records
mentioned in
sections 8 and
8-A and the
issue of notices
for inviting
objections

[The Uttar Pradesh Consolidation of Hdldings Act, 1953]

[Disposal of
cases relating
to claims to
land and
partition  of
joint holdings

location and the existing soil class of the plot or plots.]*

(1) Upon the preparation of the records and the statements mentioned in section

8 and 8-A, the Assistant Consolidation Officer, shall-

(a) correct the clerical mistakes, [undisputed cases of succession]® if any,
and send or cause to be sent to the tenure-holder concerned and other
persons interested, notices containing relevant extracts from the current
annual register and such other record as may be prescribed showing-

(i)  theirrights in and liabilities in relation to the land;

(i) mistakes [undisputed cases of succession]’ and disputes
discovered under section 8 in respect thereof;

(itf)  specific shares of individual tenure-holder in joint holdings for
the purpose of effecting partitions, where necessary, to ensure
proper consolidation;

(iv) valuations of the plots ; and

(v) valuation of trees, wells and other improvements for calculating
compensation there or and its Apportionmenty amongst owners,
if there be more owners than one;

(b) publish in the unit the current Khasra and the current annual register, the
Khasra Chakbandi, the Statement of Principles prepared under section
8-A and any other records that may be prescribed to show, inter alia,
the particulars referred to in clause (a),

(2) Any person to whom a notice under sub-section (1) has been sent, or any

9-A

other person intersted, may, within twenty-one days of the receipt of notice,
or of the publication under sub-section (1), as the case may be, file before
the Assistant Consolidation Officer objections in respect thereof disputing
the correctness or nature of the entries in the records or in the extracts
furnished therefrom, or in the Statement of Principles, or the need for
partition.]?
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Added by section 7 of U. P. Act No. 8 of 1963.
Subs. by section 8 ibid.

Added by s. 9 (ii) of U. P. Act No. 6 of 1978.
Added by section 9 (ii) ibid.

5 Ins. by section 7 of U.P. Act No. 30 of 1991.

HwpnpE

(1) The Assistant Consolidation Officer shall-

(i) where objections in respect of claims to and or partition of joint
holdings are filed, after hearing the parties concerned; and

(ii) where no objections are filed, after making such enquiry as he may
deem necessary, settle the disputes, correct the mistakes and effect
partition as far as may be by conciliation between the parties appearing
before him and pass orders on the basis of such conciliation :

[Provided that where the Assistant Consolidation Officer, after
making such enquiry as he may deem necessary, is satisfied that a case
of succession is undisputed, he shall dispose of the case on the basis of
such enquiry.]?

(2) All cases which are not disposed of by the Assistant Consolidation Officer
under sub-section (1), all cases relating to valuation of plots and all cases
relating to valuation of trees, wells or other improvements for calculating

[Section 9A-9C]



3)

Disposal of 9-B (1)
objections on

the Statement

of Principles

@)

(3)

(4)

Partition of 9-C (1)
joint-holdings

[The Uttar Pradesh Consolidation of Holdings Act, 1953]

)

[Preparation 10. (1) The Annual Register shall be revised on the basis of the orders passed under sub-
and section (1) and sub-section (2) of section 9-A. It shall thereafter be prepared in
maintenance the form prescribed and published in the unit.

of revised

Annual (2) Where any entry in the annual register, published under sub-section (1), is
Registers modified in pursuance of an order passed under this Act or under any other law,

10-A

compensation  therefore, and its appointment amongst, co-owners, if
there he more owners than one, shall be forwarded by the Assistant
Consolidation Officer to the Consolidation Officer, who shall dispose of
the same in the manner prescribed.

The Assistant Consolidation Officer, while acting under sub-section (1)
and the Consolidation Officer while acting under sub-section (2), shall be
deemed to be a court of Competent jurisdiction anything to the contrary
contained any other law for the time being in force notwithstanding.

Where objections have been filed against the Statement of Principles under
section 9, the Assistant Consolidation Officer shall after affording
opportunity of being heard to the parties concerned and after taking into
consideration the views of the Consolidation Committee, submit his report
to the Consolidation Officer who shall dispose of the objections in the
manner prescribed.

Where no objections have been filed against the Statement of Principles
within the time provided therefor under section 9, the Consolidation
Officer shall, with a view to examining the correctness, make local
inspection of the unit, after giving due notice to the Consolidation
Committee and may thereafter make such modification or alterations in the
Statement of Principles as he may consider necessary.

Any person aggrieved by an order of the Consolidation Officer under sub-
section (1), or sub-section (2), may, within 21 days of the date of the order,
file an appeal before the Settlement Officer, Consolidation, whose decision
except as otherwise provided by or under this Act shall be final.

The Consolidation Officer and the Settlement Officer, Consolidation shall
before deciding an objection or an appeal, make local inspection of the unit
after giving due notice to the parties concerned and the Consolidation
Committee.

The Assistant Consolidation Officer or the Consolidation Officer may
partition joint holdings under section 9-A notwithstanding anything to the
contrary contained in 178 of the Uttar Pradesh Zamindari Abolition and
Land Reforms Act, 1950, or any other law, and may also partition the same
suo moto,
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1. Ins. by section 8 of U. P. Act No. 8 of 1963.

The partition of joint holdings shall be effected on the basis of shares,

Provided that where the tenure-holders concerned agree, it may be

effected on the basis of specific plots.]®

a reference to the order along with an extract of its operative portion shall be

noted against the said entry.]?

[ X X X]!

[Section 10-11B]



[Appeals

Bar on
objections

10-B

11.

11-A

11-B

@)

[XXXT

Any party to the proceedings under section 9-A, aggrieved by an order of the
Assistant Consolidation Officer or the Consolidation Officer under that section,
may, within 21 days of the date of the order, file an appeal before the Settlement
Officer, Consolidation, who shall, after affording opportunity of being heard to
the parties concerned, give his decision thereon which, except as otherwise
provided by or order under this Act, shall be final and not be questioned in any
court of law.

(2) The Settlement Officer, Consolidation, hearing an appeal under sub-section (1)

shall be deemed to be a court of competent jurisdiction, anything to the contrary
contained in any law for the time being in force notwithstanding.]®

No question in respect of relating to the consolidation area [which has been
raised under section 9 or which might or ought to have been raised under that
section,]’ but has not been so raised shall be raised or heard at any subsequent
stage of the consolidation proceedings :--

(i) claimsto land,
(ii) partition of joint-holdings, and

(iii) valuation of plots, trees, wells and other improve merits, where the question
is sought to be raised by a tenure-holder of the plot or the owner of the
tree, well or other improvements recorded in the annual register under
section 10.]*

[X X XT°

12D]

[Decision  of
matters
relating to
changes and
transactions
affecting

rights or

NoOURWNE

[11-C

12.

1)

Omitted by section 6 of U.P. Act No. 30 of 1958
Subs. by s. 10 of U- P. Act No. 8 of 1963.

Subs. by section 11 of U. P. Act No. 8 of 1983.
Subs by section 12 of U. P. Act No. 8 of 1963.
Del. by section 13 of U. P. Act 8 of 1963.
Added by section 9 ibid.

Subs. by section 24 of U. P. Act No. 4 of 1969.

[The Uttar Pradesh Consolidation of Holdings Act, 1953]

In course of hearing of an objection under section 9-A or an appeal
under section 11 or in proceedings, under section 48, the Consolidation
Officer, the Settlement Officer (Consolidation) or the Director of
consolidation, as the case may he, may direct that any land which vests
in the State Government or the Gaon Sabha or any other local body or
authority may be recorded in its name, even though no objection, appeal
or revision has been filed by such Government, Gaon Sabha, body or
authority.]°

All matters relating to changes and transfers affecting any of the rights or
interest recorded in the revised records published under sub-section (1) of
section 10 for which a cause of action had not arisen when proceedings under
sections 7 to 9 were started or were in progress may be raised before the
Assistant Consolidation Officer as and when they arise, but not later than the
date of notification under section 52, or under sub-section (1) of section 6.

[Section 11C-
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(2) The provisions of sections 7 to 11 shall, mutatis mutandis, apply to the hearing

[Assessment of 12-A (1)

interests
recorded in
revised
records
land  revenue
on new
holdings and

distribution of,
revenue on
parts of
holdings

[Amalgamation
of holdings

12-B

12-C

12-D

)

and decision of' any matter raised under sub- section (1) as if it were a matter
raised under the aforesaid section.]?

Notwithstanding anything contained in U. P. Zamindari Abolition and Land
Reforms Act, 1950, the Settlement, Officer, Consolidation, may subject to the,
rules made in this behalf-

(a) determine the amount of land revenue payable by a tenure-holder on land on
which he acquires rights as a result or orders under [***]*this Act, and

(b) where necessary, also determine the amount of land revenue payable in
respect of a portion of the tenure-holders holding .

In assessing the amount of land revenue payable under sub-section (1), the
provisions of the U. P. Zamindari Abolition and Land Reforms Act, 1950 and
the rules made thereunder shall mutatis mutandis apply.]*

[****]4
[****]4

Two or more tenure-holders may at any time before the publication of the
revised annual register under sub-section (1) of section 10, apply to the
Consolidation Officer to amalgamate their holdings of like tenure on such
terms as may be agreed upon between them. The Consolidation Officer may, if
the proSposed amalgamation is in the interest of consolidation give effect to the
same.]

1. Add. by section 22 of U. P. Act No. 34 of 1974.
2. Subs. by section 14 of U. P. 8 of 1963.

3. Omit by section 15 of U. P. Act 8 of 1963.

4. Deleted by section 16 ibid.

5. Subs. by section 17 ibid.

6. Added by section 22 of U. P. Act No. 34 of 1974.

[The Uttar Pradesh Consolidation of Holdings Act, 1953]

13.

13-A.
13-B.
13-C.
13-D.

14.
15.
16.

16-A.

[Section 13-19]

Chapter 111
PREPARATION OF CONSOLIDATION SCHEME

.
[ex =7
[ =]
[ =]
ox et
x>
[ex P
[

[****]1
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16-B.
17.

18.

[Consolidations 19,

to be fulfilled
by a
consolidation
scheme

[-k**-k]l
[****]2

[****]2

A consolidation scheme shall fulfil the following conditions namely- --

(@) the rights and liabilities of a tenure-holder, as recorded in the annual
register prepared under section 10, are subject to the deductions, if any,
made on account of contributions to public purposes under this Act,
secured in the lands allotted to him .

(b) the valuation of plots allotted to a tenure-holder subject to deductions, if
any, made on account of contribution to public purposes under this Act,
is equal to the valuation of plots originally held by him :

Provided that except with the permission of the Director of
Consolidation, the area of the holding or holdings allotted to a tenure-
holder shall not differ from the area of his original holding or holdings
by more than twenty five percent of the latter;

(c) the compensation determined under the provisions of this Act, or the
rules framed thereunder, is awarded-

(1) To the tenure-holder-s-

(i) for trees, wells other improvements, originally held by him and
allotted to another tenure-holder and,

(i) for land contributed by him for public purposes;

1. Omit by section 18 of U. P. Act 8 of 1963.
2. Deleted by section I1 of U. P. Act 38 of 1958.
3. Deleted by section 13 ibid.

[The Uttar Pradesh Consolidation of Holdings Act, 1953]

(2) To the Gaon Sabha, or any other local authority, as the case may be, for
development, if any, effected by it in or over land belonging to it and

allotted to a tenure-holder ;
(d) the principles laid down in the Statement of Principles are followed ;

(e) every tenure-holder is, as far as possible, allotted a compact area ,at the place

where he holds the largest part of his holding :

Provided that no tenure-holder maybe allotted more chaks than three
except with the, approval in writing of the Deputy Director of Consolidation.

Provided further that no consolidation made shall be invalid for the
reason merely that the number of chaks allotted to a tenure- holder exceeds

three ;

(f) every tenure-holder is, as far as possible, allotted the plot on which exists his
private source of irrigation or any other improvement together with an area in
the vicinity equal to the valuation or the plots originally held by him there;

and

(9) every tenure-holder is, as far as Possible, allotted chaks in conformity with the

process of rectangulation in rectangulation units.

[Section 19A-20]
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(2) A consolidation scheme before it is made final under section 23, shall be
provisionally drawn up in accordance with the previsions of section,19-A.]*

[Preparation of  19-A (1) The Assistant, Consolidation officer shah in consultation with the consolidation

provisional Committee, prepare in the horn prescribed, a provisional Consolidation Scheme
consolidation for the unit

scheme by the T _ _ o o
Assistant (2) Notwithstanding anything contained in this Act, the Uttar Pradesh Zamindari
Consolidation Abolition and Land Reforms Act, 1950 or any other law for the time being in,
Officer force, it shall be lawful for the Assistant Consolidation Officer where in his

opinion it is necessary or expedient so to do to allot a tenure-holder, after
determining its valuation valuation [any land belonging to the State Government,
or]® any, land vested, in the Gaon Sabha, or arty other local authority or as a result
of notification issued under section 117, or 117-A of the U. P. Zamindari
Abolition and Land Reforms Act 1950;

Provided where any, such, land is used for a public purpose, it shall be
allotted only after the Assistant Consolidation Officer has declared in writing that
it is proposed to transfer the rights of the public as well as all individuals in or,
over that land to any either and specified in the declaration and earmarked for
that, purpose in the provisional Consolidation Scheme.]?

[Publicationof ~ 20. (1) Upon the preparation of the provisional consolidation scheme, the Assistant,
the provisional Consolidation officer shall send or cause to be sent, to the tenure-holder
consolidation concerned and person’s interested, notices containing relevant extracts therefrom.

?g?:irgfoind The provisional consolidation scheme have thereafter, be published in the unit.

objection
thereon

1. Substituted by section 19 of U.P. Act No. 8 of 1963.

2 Added by section 20 ibid.
3. Ins. by section 9 of U. P. Act No. 30 of 1991.

[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 21]

(2) Subject to the provisions contained in section 11-A any person to whom notice
has been sent under sub-section (1), and any other person affected by the
provisional consolidation scheme, disputing the property or correctness of
the entries In the provisional consolidation scheme; or in the extracts
furnished therefrom may, within fifteen days of the receipt or the notice or of
the date of the publication of the consolidation scheme, as the case may be
file an objection before the Assistant Consolidation Officer or the
Consolidation Officer.

(3) Any person affected, or any person having any interest or right, in addition to
the, right of public highway in, or over any public land, or having other
interest or right which is substantially prejudiced by the declaration made
under sub-section (2) of section 19-A, may, within fifteen days after the
publication of, the provisional consolidation scheme file an objection before
the Assistant Consolidation or officer or the Consolidation Officer stating the
nature of such interest or right.]?

[Disposal of 21. (1) All objections received by the Assistant Consolidation Officer shall, as soon as
objections  to may be, after the expiry of the period of limitation prescribed therefor be
the submitted by him to the Consolidation Officer who shall dispose of the same,
provisional as also the objections received by him, in the manner hereinafter provided

ggr:\es%gdatlon after notice, to the parties concerned and the Consolidation Committee.]*
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[The Uttar Pradesh Consolidation of Holdings Act, 1953]

[Confirmation of
the  provisional
Consolidation
Scheme and the
issue of a
allotment orders

(2) Any person aggrieved by the order of the Consolidation Officer under sub-

section (1) may, within [15]° days of the date of the order file an appeal before
the Settlement Officer, Consolidation, whose decision shall, except as
otherwise provided by or under this Act, be final.

[(3) The Consolidation Officer shall, before deciding the objections, and the

Settlement Officer, Consolidation may, before deciding an appeal, make local
inspection of the plots in dispute after notice to the parties concerned and the
Consolidation committee.

(4) It during the course of the disposal of an objection or the hearing of' an appeal,

the Consolidation Officer or the Settlement Officer, Consolidation, as the
case, may be, is of this opinion that Material injustice is likely to be caused to
a number of tenure-holders in giving-effect to, the provisional Consolidation
Scheme as prepared by the assistant Consolidation Officer, or as,
subsequently modified by the Consolidation Officer, as the case may and,
that, a fair and proper allotment of land to the, tenure-holders of the units is
not possible without revising the provisional Consolidation Scheme, or
getting a fresh one prepared, it shall be lawful, for reasons to be recorded in
writing for----

(i) the consolidation officer to revised provisional consolidation scheme, after
giving opportunity of being heard to the tenure-holders concerned, or to
remand the same to the Assistant consolidation officer, with such
directions as the Consolidation officer may consider necessary; and

1. Substituted by section 21 of U- P. Act No. 8 of 1963.
2. Subs. by s. 18 (1) of U. P. Act 38 of 1958.
3. Subs. by s. 22 (1) of U. P. Act 8 of 1963.

22,

23.

(ii) the Settlement Officer, Consolidation to revise the provision of
Consolidation Scheme after giving opportunity of being heard to
the tenure-holders concerned or to remand the same to the Assistant
Consolidation Officer, or the Consolidation Officer as the Settlement
Officer Consolidation may think fit with such directions as the may
consider necessary.]*

(5) [X X XT*
6) [X X XT*

[ X X X P

(1) The Settlement Officer, Consolidation shall confirm the provisional
Consolidation Scheme- --

(@) if no objections are filed within the time specified in section 20 ; or

(b) where such objections are filed, after such modifications or
alterations as may be necessary in view of the orders passed under
sub-sections (1) to (4) of section 21.

(2) The provisional Consolidation Scheme so confirmed shall be published in
the unit and, except as otherwise provided by or under this Act shall be
final.

(3) (i) Where the allotments made under section 19-A are not modified
under section 21 and are confirmed under sub-section (1), the
extracts contained in the notice Issued under section 20, shall [except

[Section 22-24]

133



[Possession and

accrual
compensation
for trees, etc.

[The Uttar Pradesh Consolidation of HoIdingé Act, 1953] [Section 25-28]

[New revenue
records

of

25.

26.

26-A

27.

as provided by or under this Act]® be treated as final allotment
orders for the tenure-holders concerned:;

(i) In cases not covered by clause (i), revised extract specifying the
modified allotments; as confirmed tinder sub-section (1) shall be
issued by-----

(a) the Consolidation Officer, where the allotments are not modified
by the Settlement Officer, Consolidation; and

(b) by the Settlement Officer, Consolidation, where he has
modified the allotment, and the same shall [except as otherwise,
provided by or under this Act]® be the final allotment orders for
the tenure-holders concerned.]’

CHAPTER IV
ENFORCEMENT OF THE SCHEME

24. (1) The Settlement Officer, Consolidation, shall fix the date to be notified in
the unit, from which the [final consolidation scheme]® shall come into
force. On and after the said date a tenure-holder shall be entitled to enter
into possession of the plots allotted to him.

Subs, by section 22 (2) of U. P. Act 8 of 1963.
Omit by section 22 (3) ibid.

Omitted by section 23 ibid.

Subs. by section 24 ibid.

Subs. by section 25 (1) of U. P. Act No. 8 of 1963.
Ins. by section 46 of U. P. Act 12 of 1965.

Sk~ wdE

(2) On from the date of obtaining possession every tenure- holder getting trees,
wells, and other improvements existing on the plots allotted to him in
pursuance, of the enforcement of the [final consolidation scheme]? shall be
liable, [for the payment of]® and pay to the former tenure-holder thereof,
compensation for the trees wells and other improvements allotted to him, to
be determined in the manner hereinbefore provided.]*

[****]4
[**** ]4

[****]4

(1) As soon as may be, after the final consolidation scheme has come into force,
the District Deputy Director of Consolidation shall cause to be prepared for
each village, a new map filed book and record of rights in respect of the
consolidation area, on the basis of the entries in the map as corrected under
section 7 the Khasra Chakbandi, the annual register prepared under section
10 and the allotment, orders as finally made and issued in accordance With
the provisions or this Act. The provisions of the U. P. Land Revenue Act,
1901 shall, subject to such modification as maybe prescribed, be followed in
the preparation of the map and records.]®

[(2) All entries in the record of rights prepared in accordance with the provision
of sub-section (1) shall be presumed to be true until the contrary is proved.

(3) After the issue of notification under section 52, the Collector shall, instead of
the map, field-book and record of rights previously maintained by him
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[Delivery of
possession

[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 29-29A]

Compensati
on

28.

maintain the map, field-book and record of rights prepared in accordance
with the provisions of sub-section (1) [and the provisions of the U. P. Land
Revenue Act, 1901 relating to the maintenance and correction of such map,
field book and record of rights shall mutatis mutandis apply]’.]°

(1) The Assistant Consolidation Officer on the application of the tenure-holder or

the Land Management Committee, to whom chak or lands have been
allotted under the final Consolidation scheme, [may, and where any land has
been allotted to the State Government shall, without any application off the
State Government, within six months of the date on which the said scheme
has come into force, put the tenure-holder or the Land Management
Committee or the State Government, as the case may be, in actual physical
possession of the allotted chak or lands,]?® and for so doing shall have all the
powers including powers as regards contempt, resistance and the like as are
exercisable, by a Civil Court in execution of a decree for delivery of
possession of immovable property :

29.

(@)

[(1)

Subs. by section 21 of U. P. Act No. 38 of 1963.
Subs. by section 25 (1) of U. P. Act No. 8 of 1963.
Subs. by section 25 (2) ibid.

Deleted by section 22 of U. P. Act No. 38 of 1958.
Subs. by section 26 of U. P. Act No. 8 of, 1963.
Subs. by section 47 of U. P. Act. No. 12 of 1965.
Subs. by section 23 of U. P. Act. 34 of 1974.

8. Ins. by section 10 (a) of U.P. Act No. 30 of 1991.

NogogkrwdE

Provided that the delivery of possession as aforesaid shall not affect
the right of the person from whom possession is transferred to tend and
gather the crops standing on such chaks or land or part thereof, on the date of
the delivery, unless the Assistant Consolidation Officer decides, for reasons
to be recorded that the possession over the crop also shall be delivered :

Provided further that the person tending and gathering the standing
crop, in accordance with the first proviso, shall be liable may to the person,
who has been allotted the chak, or lands, compensation for the use of the
land at such rate and in such manner as may be prescribed.

On the expiry of six months from the date en which a tenure-holder or Land
Management Committee [or State Government]® became entitled to enter
into possession of the chak or lands allotted, whether before or after the
coming into force of the Uttar Pradesh Consolidation of Holdings
(Amendment) Act, 1963, or on the expiry of six months from the date of the
coming into force of that Act, which ever is later, the tenure holder in the
Land Management Committee [or State Government]®, as the case may be
shall unless possession has been obtained earlier, be deemed to, have entered
in to actual physical possession of the alloted chak of land :

Provided that the fact that a tenure-holder or the Land Management
Committee [or State Government]® has thus entered in possession shall not
affect the right or the person from whom possession is deemed to have been
transferred to tend and gather the crop standing on the chak or lads or part
thereof, on the date of the expiry of the period of six months aforesaid.]*

Where possession over standing crops is also delivered under section 28, the
Assistant Consolidation Officer shall determine in the manner prescribed, the
compensation payable in respect of such crops by the tenure-holder put in
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possession [X X X]*.J?

[(2-A) Any person aggrieved by an order under sub-section (1), may within
fifteen gays of the date of the order, prefer an appeal before the
Consolidation Offices, whose decision thereon, shall be final.]*

2 [ X XXP

3) [ X XXP

[Recoveries  29-A (1) Where a tenure-holder from whom compensation is recoverable under this Act

of ) fails to pay the same within the period prescribed therefor, the person
compensatio entitled to receive it, may in addition to any other mode of recovery open to
n him, apply to the Collector within such time as may be prescribed to recover

the amount due on his behalf as if it were an arrear of land revenue payable
to Government.
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Substituted by s. 27 of U. P. Act. 8 of 1963.

Subs by section 5 of U.P. Act No.13 of 1955.
Delete by section 15 (1) of U. P. Act 2 of 1956,
Added by section 28 of U, P Act No, 8 of 1963.
Subs. by section 10 (b) of U.P. Act No. 30 of 1991.
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[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 29AA-29B]

(2) Where any compensation payable under this Act is not and whether in whole
or in part within three months of the date of obtaining possession [under
section 24 or section 28, as the case may be]? interest at the rate of 6 per cent
per annum shall be charged on the amount not so paid.]*

[Reduction  29-AA (1) Where, as a result of contribution for public purposes under the provisions of

of section 8-A, the area of the original holding of a tenure-holder is reduced, the
land land revenue payable for the holding shall be reduced by the Assistant
revenue on Consolidation Officer, in the, same proportion as the area so contributed bears
28%?;:&32“ to the original total area of the holding, and the reduced land revenue shall be
of shown in the provisional consolidation scheme.

land  for (2) A tenure-holder aggrieved by the reduction made under sub-section (1) may,
public within 15 days of the date, of publication of the provisional consolidation
PUrposes scheme under section 20 file an objection before the Assistant Consolidation

Officer or the Consolidation Officer for getting the reduction of the Land
revenue determined in accordance with the provisions of Uttar Pradesh
Zamindari Abolition and Land Reforms Act, 1950.]3

[Compensatio 29-B (1) (a) Every tenure-holder any part of whose holding has been, contributed for

n for land public purposes under this Act, shall be paid, for the land so contributed,
gontrlbuted compensation equal to--

y
tenure- (i) inthe case of land of a [bhumidhar with transferable rights]®, four times;
holders  for and

public

(i) in the case of the land of a bhumidhar with non-transferable rights]® two

purposes h .
times of the land revenue reduced under section 29-AA,

(b) In the case of trees, wells and other improvements, falling within
the land so contributed, the amount of compensation behalf be determined in



accordance with the provisions of section 19.

(2) The Compensation payable to a tenure-holder shall after adjustment of the

cost of operations under this Act, if any be paid, to him in cash.

(3) Where any land, in respect of which compensation is paid under-sub-section

(1), is in occupation of, an, asami, there shall lie paid to the asami out of the
compensation payable to the [bhumidhar with transferable rights or
bhumidhar with non-transferable rights]’ as the case may be, an amount
equal to 5 per cent of such compensation in respect of the right title and
interest of the asami therein.]*

1. Del, by section 15 (2) of U. P. Act No, 24 of 1956.
2. Added by section 16 of U.P. Ad No. 24 of 1956.
3. Subs. by section 24 of U. P. Act. No. 38 of 1958.
4. Added. by section 29 of U. P. Act 8 of 1963.

5. Subs by section 11 (a) (i)of U.P. Act No. 30 of 1991.
6. Subs by section 11 (a) (ii) ibid.
7. Ins. by section 11 (b) ibid.

[The Uttar Pradesh Consolidation of Holdings Act, 1953]

Vesting of 29-C (1) The land contributed fur public purposes under this Act shall, with effect

and
contributed
for  public
proposes

[Consequences 30.

which shall
ensue

on exchange
of possession

from the date on which the tenure-holders became entitled to enter into
possession of the chaks allotted to them under the provisions of this Act as
amended from time to time, vest and be always deemed to have vested in
the Gaon Sabha [in an area in which section 117 of the Uttar Pradesh
Zamindari Abolition and Land Reforms Act, 1950 applies and in the State
Government in any other area]® and shall be utilized for the purpose for
which it was earmarked in the final consolidation of scheme, or in case of
failure of that purpose, for such other purposes may be prescribed.

(2) The provisions of section 117 of the Uttar Pradesh Zamindari Abolition rand

Land Reforms Act, 1950, shall mutatis mutandis apply to such land [vested
in the Gaon Sabha]® as if the land had vested in the Gaan Sabha by virtue
of a declaration made by the State Government under sub-section (1) of
that section and as if the declarations were made subject to the conditions
respecting utilization specified in sub-section (1) of this section.

3) XXXT

With effect from the date on which a tenure-holder enters or is deemed to
have entered in to possession of the chak allotted to him in accordance
with the provisions of this Act, the far awing consequences shall ensue----

(@) the rights title, interest and liabilities--

(i) of the tenure-holder entering or deemed to have entered, into
possession; and

(ii) of the farmer tenure-holder of the plats comprising the chak, in
their respective original holdings shall cease, and

(b) the tenure-holder entering into possession, or deemed to have
entered into possession, shall have in this chak the same rights title
interests and liabilities as he had in the original holdings together with such
other benefits of irrigation from a private source till such source exists, as

[Section 29C-30]
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[The Uttar Pradesh Consolidation of Holdings Act, 1953]

[Power to
transfer holdings

Costs

Power to

the farmer tenure-holder of the plots comprising the chak had in regard to
them;

(c) land vested in the Gaon Sabha, or any local authority, and

allotted to the tenure-holder shall be deemed to have been resumed by the
State Government under the provisions of section 117orsection 117-A, as
the case may be, of the Uttar Pradesh Zamindari Abolition and Land
Reforms Act, 1950 and settled with tenure-holder;

(d) the rights of the public as well as all individuals in or over land

included in a chak following a declaration made under the proviso to sub-
section (2) of section 19-A, shall cease and be created in the land specified
for the purpose in the final consolidation scheme; and

31.

32.

2.Subs by section 12 (a) of U.P. Act No. 30 of 1991.
3. Ins. by section 12 (b) ibid.

(e) the encumbrance if any, upon the original holding at the
tenure-holder entering, or deemed to have entered, into possession,
whether by ay of lease, mortgage or otherwise shall in respect of that
holding, cease, and be created on the holdings, or on such part thereof,
as may he specified in the final consolidation scheme.]

[X X XT?

A transfer, whether by exchange or otherwise of rights, title, interest
and liabilities of tenure- holders in their holdings, involved, in giving
effect to the final Consolidation Scheme affecting them, shall
notwithstanding, anything contained in the U. P. Land Revenue Act,
1961 and the Uttar Pradesh Zamindari Abolition and Land Reforms
Act, 1950 be valid and not tenure holder or other person shall be
entitled to object or interfere with any such transfer.]?

33.  [(1) The State Government shall fix the amount of costs of the operations

)

conducted, under the Act and shall recover from the tenure-holders of
the unit such part thereof and in such manner as may be prescribed.]*

If the State Government so decides it, may order that a specified
amount be recovered in advance in the manner prescribed, as the first
installment of the cost of [the said operations]®.

(3) Any amount payable as costs under this section shall be recoverable as

34

35.

36.
36-A

37.

arrears of land revenue.

[X X X]°
[X X X]°
[X X X]’
[X X X]'
Chapter V
MISCELLANEOUS
[X X X’

38. (1) The Director of Consolidation Land Deputy Director of Consolidation

[Section 31-38]
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enforcer
attendance of
witnesses and in
certain Matters

Settlement Officer, Consolidation Officer and Assistant Consolidation
Officer shall have all such powers and rights' and privileges as are
vested in a Civil Court on the occasion of any action; in respect of the
following matters:

Substituted by section 32 of U. P. Act No. 13 of 1963.
Deleted by section 33 ibid.

Subs. by section 34 of U. P. Act 8 of 1963.

Subs by section 35 (1) ibid.

Subs. by section 35 (2) ibid.

Del. by section 36 ibid.

7. Del. by section 29 of U. P. Act 38 of 1958.
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[The Uttar Pradesh Consolidation of Hoidings Act, 1953] [Section 39-41A]

Power for 39.

production of
documents, etc.

Proceedings before 40.

Director of Conso-
lidation, Deputy
Director of
Consolidation,
Settlement Officer
Consolidation,
Consolidation Officer
and

Assistant Consoli-
dation Officer to be
judicial Proceedings

)

1)

()

(a) the enforcing of the attendance of witnesses and examining them on
oath. affirmation or otherwise and the issue of a commission or request to-
examine witnesses abroad;

(b) compelling anyone for the production of any document;

(c) the punishing of persons guilty of contempt and a summon signed
by such officer may be substituted for and shall be equivalent to any formal
process capable of being issued in any action by a Civil Court for enforcing
the attendance of witnesses and compelling the production of document.

[ X X X]*

Subject to any conditions or restrictions that may be prescribed, the Director
of Consolidation Deputy Director of Consolidation Settlemcnt Officer
Consolidation, Consolidation Officer, or Assistant, Consolidation Officer
may, by written order require any person to produce such documents papers
and registers or to furnish such information as .he may deem necessary for
the proper exercise of his powers or the proper discharge of his duties under
this Act.

Every person required to produce any document, paper or register or to
furnish information under this section shall be deemed legally bound to do so
within the meaning of sections 175 and 176 of the Indian Penal Code.

A proceeding before a Director of consolidation, Deputy Director of
Consolidation, settlement officer, consolidation, consolidation officer and
assistant Consolidation officer shall be deemed to be a judicial proceeding
within the meaning of sections 193 and 228 and for the purposes of section
196 of the Indian Penal Code.
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[Application of 41. Unless otherwise expressly provided by or under this Act, the provisions of
U. P. Land Chapters 1X and X of the U. P. Land Revenue Act, 1901, shall apply to all
?ggf”ue Act, proceeding including appeals and applications under this Act.

[Affidavits 41-A Affidavits to be filed in any proceedings under this Act, including an appeal

or revision shall be made in the same manner arid conform to the same
requirements as affidavits filed under the Code of Civil Procedure, 1908 and
may be verified by any officer or other person appointed by the High Court
under, clause (b) or by an officer appointed by any other court under clause
(c) of section 139 of the said Code.]?

1. Del. by section 30 (2) of U. P, Act 38 of 1958.
2. Added by section 2 of U. P. Act 31 of 1970.

[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 42-45A]

Officer and 42,
Authorities

(1) The State Government may appoint such authorities and officers, and for such
areas as may be necessary to give effect to provisions of the Act.]’

(2) The District Deputy Director of Consolidation may, subject to such directions
as the director of Consolidation may, issue from time to time demarcate the
circles to be assigned to Consolidation Lekhpals, Consolidators and other
authorities appointed for the district under sub-section (1).

42-A

[Correction of
clerical
arithmetical error

43.

Delegation 44.

[Powers of 44-A
subordinate

authority to be

exercised, by a

superior authority

Powers of officers 45,
to enter upon land

for purposes of

survey and

demarcation

[Penalty for
contravening
provisions of
section 5

Notwithstanding anything contained in any law for the time being in force if
the Consolidation Officer or the Settlement Officer, Consolidation is satisfied
that a clerical or arithmetical error apparent an the face of the record exists in
any document prepared under any provision of, this Act, he shall, either on his
awn motion or on the, application of any person interested, correct the same.]*

[XXXT]?

The State Government may by notification in the official Gazette and subject
to such restrictions and conditions as may, be specified in the notification:

(i) delegate to any officer or authority any of the power conferred upon it by
this Act ; and

(ii) confer power of the Director of Consolidation, Deputy Director,
Consolidation; the Settlement Officer, Consolidation and the Consolidation
Officer under this Act or the rules made thereunder on any officer or
authority.]*

Where powers ate to be exercised or duties to be performed under this Act of
the rules made thereunder such powers or duties may also be exercised or
performed by an authority superior to it.]?

The officer mentioned in this Act or any person acting under the orders of any
one of them may, in the discharge of any duty under this act, enter upon arid
survey land and erect survey marks, thereon and demarcate the boundaries
thereof and no all other acts necessary for the proper performance of that duty.

45-A (1) Any person contravening the provisions of section 5 (c) (i) shall, a conviction

by a court of competent jurisdiction, be liable, to a fine not exceeding rupees
one thousand.
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(2) A transfer made in contravention of the provisions of section 5 (c) (ii) shall not
be valid or recognized, anything contained in any other Jaw for the time being
to in force to, the contrary notwithstanding.]’

1. Subs. by section 36 of U. P. Act 38 of 1958
2. Subs, by section 37 ibid.
3. Omitted by section 38 ibid.
4. Added by section 39 ibid.
5. Subs. by section 37 of U.P. Act No. 8 of 1963.
[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 46-48]

Penalty for 46.

destruction,
injury or removal
of surveyb[or
boundary]

marks

Appeal etc. to 47.

be allowed by
the Act

Revisions and 48.

reference

(1) If any person destroys willfully or injures or removes without law-full authority
a survey [or boundary]® mark lawfully erected, he may be ordered by a
consolidation officer to pay such compensation not exceeding [one thousand
rupees]® for each mark so destroyed, injured or removed, as may in the opinion
of that officer be necessary to defray the expenses of restoring the same and of
rewarding the person, if any, who gave information of the destruction, injury or
removal.

(2) The order for the payment of compensation under sub-section (1), shall not bar a
prosecution under section 434 of the Indian Penal Code

No appeal and no application for revision shall lie from any order passed under
the provisions of this Act except as provided by or under this Act.

(1) The Director of Consolidation may call for and examine the record of any case
decided or proceedings taken by any sub-ordinate authority for the purpose of
satisfying himself as to the regularity of the proceedings, or as to the
correctness, legality or propriety of any order [other than an interlocutory
order]* passed by such authority in the case or proceedings and may after
allowing the parties concerned an opportunity of being heard, make such order
in the case or proceedings as he thinks fit.

(2) Power under sub-section (1) may be exercised by the Director of Consolidation
also on a reference under sub-section (3).

(3) Any authority subordinate-to the Director of Consolidation may after allowing
the parties concerned an opportunity of being heard, refer, the record of any
case or proceedings to the Director of Consolidation for action under sub-
section (1).]*

[Explanation [(1)]* For, the purposes of this section, Settlement Officers
Consolidation, Consolidation Officers, Assistant Consolidation Officers,
Consolidators and Consolidation Lekhpals shall be subordinate to the Director
of Consolidation.]?

[Explanation (2) For the purposes of this section the expression
interlocutory order in relation to a case or proceeding, means such order
deciding any matter arising in such case or proceedings or collateral thereto as
does not, have the effect of finally disposing of such case or proceeding.]?
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1. Subs. by section 39 of U, P. Act 8 of 1963.
2. Add. by s. 25 of U. P. Act 4 of 1969.
3. Existing Explanation re-numbered as Explanation (1) and new Explanation (2) ins, by section 20 (ii) of U, P. Act 20

of 1982.

4. Insert by section 20 (1) of U. P. Act 20 of 1982-
5. Subs. by section 13 (a) of U.P. Act No. 30 of 1991.
6. Ins. by section 13 (b) ibid.

[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 48A-48B]

[Special 48-A (1) Notwithstanding anything contained in the foregoing provisions of this Act:-
rovisions

\F/Jvith (@) no decision of the Custodian (Evacuee Property thereinafter in this

respect to section referred to as the Custodian) in relation to title to any land vested in him as

evacuee evacuee property under the provisions of the Administration of Evacuee property

property Act, 1950, shall be called in question and varied or reversed by any officer or

()

authority under this act: and

(b) nothing in this Act, shall be construed as requiring the Custodian to
stay any proceedings in relation to title to any such land pending before him on
the date of the coming into force of those provisions of this Act under which
proceedings in relation to title to land are required to be stayed or as empowering
the consolidation officer or any other officer or authority to refer for
determination of any question of title in relation to such land involved in any
proceedings pending before the custodian on such date.

Where as a result of consolidation operations in .any village---------

(@) lands, which are vested as evacuee property in the Custodian under the
provisions of, the Administration of Evacuee Property Act, 1950, are included in
holdings which are not vested in the Custodian as evacuee property, such land
shall. on and from the date, of the coming into force of the consolidation scheme
cease to be so vested in the Custodian, and the provision of the said Act shall
thereupon cease to apply in relation thereto; and

(b) in lieu of such lands, corresponding lands shall be included in
holdings which are vested in the Custodian as evacuee property, and such lands
shall, on and from the date of the coming into force of the consolidation scheme,
be deemed to be evacuee property declared as such within the meaning of die
aforesaid Act and be vested in the Custodian and the provision of the said Act
shall thereupon apply, so far as may be, in relation to such lands.]*

[Exchange of 48-B (1) Where change of possession becomes' necessary amongst tenure-holders including

possession

)

the Land Management Committee of the circle as a result of orders passed
[XXX]® under section 48, it shall be lawful for them to exchange possession
amongst themselves in, accordance with such orders.

Where change of possession cannot be effected by mutual arrangement, the
Assistant Consolidation Officer shall affect delivery of possession to such tenure-
holders and the Land Management Committee in accordance with the provisions
of section 28.]°
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1. Added by section 19 of U. P. Act 26 of 1954.
2. Add. by section 41 of. U. P. Act. 38 of 1958.
3.

Omitted by section 40 of U. P. Act 8 of 1963.

[The Uttar Pradesh Consolidation of Holdings Act, 1953] [Section 49-52]

[Bar to civil
jurisdiction

[Protection of
action taken
under this Act
or

rules made
thereunder

[Exemption
from court-fee

[Instrument
not necessary
to effect
transfer

Close of
consolidation
operations

49.

49-A

50.

51.

52. (1)

Notwithstanding anything contained in any other law for the time being in force,
the declaration and adjudication of rights of tenure-holders in respect of land lying
in an area, for which [notification]* has been issued [under sub-section (2) of
section 4]” or adjudication of any other rights arising out of consolidation
proceedings and in regard to which a proceeding-could or ought to have been taken
under this Act, shall be done in accordance with the provisions of this Act and no
civil or revenue court shall entertain any suit or proceeding with respect to rights
in such land or with respect to any other matters for which a proceeding could or
ought to have been taken under this Act;]*

[Provided that nothing in this section shall preclude the Assistant
Collector from initiating proceedings under section 122-B of the Uttar Pradesh
Zamindari Abolition and Land Reforms Act, 1950 in respect of any land
possession over which has been delivered or deemed to be delivered to a Gaon
Sabha under or in accordance with the provisions of this Act.]®

No suit, prosecution or other legal proceedings shall lie against any person for
anything which is in good faith done or intended to be done under this Act or rules
made thereunder.]?

No court-fee shall be payable on any application made or any document filed, with
the exception of a Vakalatnama, in any suit or proceedings under the provisions of
this Act.]?

Notwithstanding anything contained in any other law for the time being in force,
no Instrument in writing shall be necessary for effecting a transfer of holdings
involved in giving effect to a final consolidation scheme nor shall any instrument,
if executed, require registration.]®

As soon as may be after fresh maps and records have been prepared under
sub-section (1) of section 2, the State Government shall issue a notification in the
official Gazette that the consolidation operations have been closed in the unit and
the village or villages forming part of the unit shall then cease to be under
consolidation operations;

[Provided that the issue of the notification under this section shall not
affect the powers of the State Government to fix distribute and recover the cost of
operations under this Act.]®

Subs. by section 42 of. U. P. Act. 38 of 1958.
Add. by section 43 of U. P. Act 38 of 1958 .
Subs. by section 44 ibid.

Subs. by section 41 of U. P. Act 8 of 1963.
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[The Uttar Pradesh Consolidation of Holdings Act, 1953]

[Special
provisions for
Chak Roads
and

Chak Guls

Subs. by section 42 ibid.

Added by section 43 ibid.

Subs. by section 48 of U. P. Act 12 of 1965.
Ins. by section 21 of U. P. Act 20 of 1982.

o Nouo

[(1-A) The notification issued under sub-section (1) shall be published also in a

daily newspaper having circulation in the area and in such other manner as
may be considered proper.]®

[(2) Notwithstanding anything contained in sub-section (1), any order passed by

a court of competent jurisdiction in cases of writs filed under the provisions
of the Constitution of India, or in cases for proceedings pending under this
Act on the date of issue of the notification under sub-section (1), shall be
given effect to by such, authorities as may be prescribed and the
consolidlation operations shall, for that purpose be deemed to have not
closed.]

[(3) Where the allotment or lease of any land, made before the consolidation

52-A (1)

scheme becomes final under section 23, is cancelled by an order under sub-
section (4), of section 198 of the Uttar Pradesh Zamindari abolition arid
Land Reforms Act, 1950 and such order becomes final then notwithstanding
anything contained in the provision of this Act, such order shall be given
effect to by such authorities, as may be prescribed in the following manner,
and the consolidation operation shall for that purpose, be deemed to nave
not closed; namely--

(@) the value of the land which was the subject matter of such
allotment or lease shall first be ascertained in the manner prescribed ;

(b) the value referred to in clause (a), shall be deducted from the total
value of land allotted to the tenure-holder concerned during consolidation,
proceedings;

(c) the tenure-holder shall be entitled during consolidation proceeding
to land equivalent in valuation of the said land.]?

In the case of a unit in relation to which a notification under sub-section (1)
of section 52 has been issued before the commencement of the Uttar
Pradesh Consolidation of Holdings (Amendment) Act, 1970 the Collector
may, if he is of opinion that there exists no provision or inadequate
provision of chak roads of chak guls in the unit, and shall if a representation
in that behalf by not less than ten per cent of the total number of tenure
holders is made to him within six months of the said commencement
proceed to take action under sub-section (2), anything to the contrary
contained in section 52 notwithstanding.

(2) The Collector shall cause a notice of the proposal to take action under this

section and also of the representation, if any, received under sub-section (1)
to be given in the unit by beat of drum and in such other manner, if any, as
he thinks fit and direct any Consolidation Officer to inspect the locality and
take reasonable steps to ascertain the wishes of the tenure-holders or as the
case may be of such of them as have not joined in the representation, and to
make such other inquiry into the matter as he thinks fit.

[Section 52-A]
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[The Uttar Pradesh Consolidation of Holdings Act, 1953]

2. Ins. by section 32 of U. P. Act. No. 35 of 1976.
3. Added by section 14 of U.P. Act No. 30 of 1991.

(3) Such Consolidation Officer shall make a report to the Collector on the

advisability or otherwise of drawing up a plan making provision or as the
case may he, more adequate provision, for chak roads or chak guls in the
unit, and the Collector on being satisfied after considering such report that it
is necessary or expedient so to do, shall cause a draft plan to be prepared.

(4) The Assistant Consolidation Officer shall thereupon, after ascertaining

informally the wishes of as many tenure-holder a of the unit as he considers
practicable, prepare a draft plan in the prescribed form proposing such
provision or additional provision of chak roads or chak guls, as may be
necessary. In preparing the draft plan the Assistant Consolidation Officer
shall have regard to the following principles, namely-

(a) that as far as practicable, provision of chak roads and chak guls
should be made primarily by utlising land vested in the Gaon Sabha and
secondarily out of land held by those tenure-holders whose chaks are
connected with the proposed chak roads or chak guls and in the last resort,
out of any other land:

(b) there arrangement of chak should be made only to the extent it is
really necessary for making provision of chaks roads and chalk guls with
minimum possible, dislocation in, the consolidation scheme already
confirmed.

(5) The draft plan prepared under sub-section (4) shall be published in the

prescribed manner.

(6) Any person affected by the draft plan may within 15 days from the date of

()

such publication file an objection in writing before the Consolidation
Officer.

(a) The Consolidation Officer shall dispose of all objections after notice
to the parties concerned:

(b) Any person aggrieved by the order of the Consolidation Officer
under clause (a) may Within 15 days from the date of the order, file an
appeal before the Settlement Officer, Consolidation, whose decision thereon
shall be final.

© Before deciding the objections under clause (a), the Consolidation
Officer, and before deciding the appeal under clause (b), the Settlement
Officer, Consolidation, may make a local inspection of the site in dispute
after notice to the parties concerned.

(d) It shall be lawful, for reasons to, be recorded in writing, for the
Consolidation Officer under clause (a) and the Settlement Officer,
Consolidation under clause (b) to modify the draft plan in the settlement
with the principles specified in sub-section (4) and for the Settlement
Officer, Consolidation, to remand the same either to the Consolidation
Officer or to the Assistant Consolidation Officer with such directions as he
thinks fit.

(8) The Settlement Officer, Consolidation, shall confirm the plan-----

(@) if no objections are filed within the time specified in sub-section
(6); or

[Section 52-A]
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[Mutal exchange 53,
of chaks between
tenure-holders

(b) where such objections are filed, after the modifications or
alternations as may be necessary in view of the orders passed oil
objections and appeal under sub-section (7).

(9) The plan confirmed under sub-section (8) shall be published in the unit

in the prescribed manner and shall come into force on the date of such
publication, and thereupon the consolidation scheme and the allotment
orders made final under section 23 shall stand amended to the' extent
indicated in the plan, and fresh allotment orders shall be issued by the
Settlement Officer, Consolidation accordingly.

(10) The provisions of Chapter IV shall mutatis mutandis apply in relation to

the said plan as they apply in relation to the final, consolidation scheme,
and for the purposes of application of Chapter 1V land contributed for
chak roads and chak guls provided under this section shall be deemed to
be land contributed for public purposes under section 8-A.J°

It shall be lawful for the Settlement Officer, Consolidation, at any stage
of the consolidation proceedings but before the preparation of the final
records under section 27, to allow mutual exchange of chaks, or part
thereof [by agreement]® between the tenure-holders, where he is
satisfied that the exchange will improve the shape of chaks, or reduce
their number and generally lead to greater satisfaction amongst them .

Recognition of 53-A (1) The Deputy Director of Consolidation may recognise a [consolidation

[consolidation
scheme]®
prepared by
tenure-holders

[Limitation 53-B

Rules 54,

scheme]® in respect of a village within or without a consolidation area,
prepared voluntarily by the tenure-holders of the village, where he is
satisfied that it conforms to the broad principles of consolidation under
this Act, and has support of all the tenure-holders concerned and is of
her wise fair to all concerned.

(2) The [consolidation scheme]® recognized under sub-section (1) shall be

deemed to have been prepared and confirm under the provisions of this
Act and shall be enforced thereunder.

The provision of section 5 of [the Limitation Act, 1963]* shall apply to
the application, appeals, revisions and other proceedings under this Act
or the rules made thereunder.]*

(1) The State Government may [by notification in the Gazette make rules]®

for the purposes of carrying into effect the provisions of this Act.

[The Uttar Pradesh Consolidation of Holdings Act, 1953]

Added by section 46 of U.P. Act No. 38 of 1958.

Ins. by section 44 of U. P. Act No. 8 of 1963.
Substituted by section 45 ibid.

Subs. by section 26 of U.P. Act No. 4 of 1969.

Inserted by s.3 of U. P. Act No. 31 of 1970.

6. Substituted by section 47 (1) of u. P. Act No. 30 of 1975.
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(2) Without prejudice to the generality of foregoing power, such he may
provide for :-

(a) the form of [notification]? [under sub-section (2) of section 4 ;]?

(b) the constitution of consolidation committee under clause (2-AA)
of section 3, determination of the terms of members of the Consolidation
Committee and action to be taken on a vacancy occurring therein;

(c) the procedure for the disposal of suits and proceedings stayed
under section 5 ;

[(cc) the condition to be observed by the Settlement Officer
(Consolidation) in granting permission referred to in clause (c) of sub-
section (1) of section 5, for transfer of holdings of in the consolidation
area;]*

[(d) procedure relating to the revision of maps and records including
declaration of rights, partition of joint-holdings, valuation of plots,
determination and apportionment of compensation for wells, trees and other
Improvements and the preparation and publication of the statement of
principles under sections 7 to 11 and 12 ;]?

(e) the determination of land revenue over new holdings and
distribution thereof on the portions of old holdings under section 12-A ;

[(f) procedure relating to amalgamation of holding under section
12-D;

(g) the procedure and the manner relating to the preparation
publication and confirmation of the. consolidation scheme under sections
19-A, 21 and 23;

(h) the procedure and the manner of issue of allotment orders under
section 23:]*

(i) title procedure and the manner in which the views of the
Consolidation Committee shall be obtained on matters specified for this
purpose ;

(j) the determination of the public purposes for which areas may be
earmarked and the manner in which this shall be done ;

(k) the matters relating to transfer of rights from the public land to
other land earmarked for public purposes;

(I) the procedure for entering into possession under sections 24 and
28,

(m) the procedure and the manner for determination of compensation
to be paid to or recovered from any person under this Act;

(n) the circumstances and the matters which shall be taken into
consideration in distributing the cost of consolidation. including the
proportion in which the distribution may be made;

s by Sectionm 46 of U P-Act 38 0f 1958

Substituted by section 46 of U.P. Act No. 8 of 1963.
Substituted by section 50 of U. P. Act No. XII of 1965.
Inserted by section 33 of U. P. Act 35 of 1976 and shall be
deemed always to have been inserted.
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(o) the maters relating to the mode of service of notice or documents
under this Act ;

(p) the procedure to be followed in all proceedings including
applications and appeals under this Act ;

(g) the duties of any officer, or authority having jurisdiction under this
Act and the procedure to be followed by such officer and authority;

() the time within which applications and appeals may be presented
under this Act in cases for which no specific provision in that behalf has
been made herein;

(s) imposing limits of time within which things to be done for the
purposes of the rules must be done, with or without powers to any authority
therein specified to extend limits imposed,;

(t) the transfer of proceedings from one authority or officer to another;
and

(u) any other matter which is to be or may be prescribed.

[(3) All rules made under this section shall, as soon as may, after they are made,
be laid before each House of the State Legislature, while it is in session, for a
total period of not less than thirty days comprised in its one session or two or
more successive sessions and shall, unless some later date is appointed, take
effect from the date of their publication in the Gazette, subject to such
modification or annulments as the two Houses of the Legislature may, during
the said period agree to make so, however, that any such modification or
annulment shall be without prejudice to the validity of anything previously
done thereunder.]*

1. Substitute by section 47 of U.P. Act No. 30 of 1975.



